1199  Appropriation {No. 3)

Rajya Sabha to associate with the
Committee on Public Undertakings of the
Lok Sabha for the term beginning on the
Ist May, 1969 and ending on the 30th
April,, 1970 and do proceed to elect, in
such manner as the Chairman may direct,
five members from among the members of
the House to serve on the said Committee."

The question was put and the motion was
adopted.

MOTION FOR ELECTION TO
COMMITTEE ON PUBLIC

ACCOUNTS
THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI K.

RAGHURAMAIAH): Madam, I beg to move
the following Motion:

"That this House concurs in the
recommendation of the Lok Sabha that the
Rajya Sabha do agree to nominate seven
members from the Rajya Sabha to associate
with the Committee on Public Accounts of the
Lok Sabha for the term beginning on the 1st
May, 1969 and ending on the 30th April, 1970
and do proceed to elect, in such manner as the
Chairman may direct, seven members from
among the members of the House to serve on
the said Committee."

The question was put and the motion was
adopted.

THE DEPUTY CHAIRMAN:

The programme of election to the Committee
on Public Accounts and Committee on Public
Undertakings will be  published in
Parliamentary Bulletin.

We go to the Legislative Business.

THE APPROPRIATION (NO. 3) BILL,
1969

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): Madam, I beg to move:

"That the Bill to authorise payment and
appropriation of certain 14—6 RSS/ND/69
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sums from and out of the Consolidated Fund
of India for the services of the financial year
1969-70, as passed by the Lok Sabha, be
taken into consideration."

Madam, this Bill provides for the
withdrawal from the Consolidated Fund of
India of the amounts required to meet the
expenditure charged on the Fund and the
grants voted by the Lok Sabha. The figures
have been given in detail in the budget
papers which have been submitted.
Excluding the payment of States' share of
Union excise duties and repayment of public
debt which are no-tionally shown as
expenditure charged on the Consolidated
Fund, the net disbursements to be made from
the Consolidated Fund amount to Rs. 4,847
crores. Of this, Rs. 1,605 crores represent the
provision for Plan expenditure, Rs. 615
crores for Central assistance to the States for
their Plan schemes, Rs. 117 crores for the
Centrally sponsored schemes, Rs. 65 crores
for Union Territory Plan schemes, and Rs.
808 crores for the Central Plan proper.

In addition, Rs. 133 crores will be spent
by the Railways for their Plan outlay, and
Rs. 165 crores extra would be spent by the
public sector undertakings including the
Railways and the Posts and Telegraphs. Be-
sides this, the non-Plan provision amounts to
Rs. 3,242 crores of which Rs. 1,110 crores
are for Defence and the balance of Rs. 2,132
crores are for Civil Expenditure.

Madam, I need not go at this stage into the
various details of these expenditures. After
the debate is over, I will try to reply to the
various points raised by the hon. Members.

The question was proposed.

THE DEPUTY CHAIRMAN: Dr. Antani.
Your name is here on the Appropriation Bill.

DR. B. N. ANTANI (Gujarat): I have to
speak tomorrow.
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THE DEPUTY CHAIRMAN: Mr.
Thengari is not here. Mr. Yadav. Mr. Man
Singh Varma. Nobody is ready. Mr.
Lakshmana Gowda. Nobody is prepared to
speak.

(Interruptions)

SHRI SUNDAR SINGH BHAN-DARI:
Dr. Antani is speaking.

THE DEPUTY CHAIRMAN : Dr. Antani,
are you speaking?

SHRI SITARAM JAIPURIA (Ut-tar
Pradesh): Madam, Prof. Ruth-naswamy will
be here at*any time.

DR. B. N. ANTANTI: I will get up and say
something.

(After a pause)

THE DEPUTY CHAIRMAN: Dr. Antani,
you do not want to speak?

SHRI SUNDAR SINGH BHAN-DARI:
He is speaking.

THE DEPUTY CHAIRMAN:
Let me know whether he is speaking.

(After a pause)

Mr. Kulkarni. He is also not willing to
speak. I think nobody is willing to .speak.

Mr. Yajec. Mr. Adinarayana Reddy, Mrs.
Mehta, Mr. Syed Hus-sain, Mr. Kemparaj,
Mr. Purnanand Chetia. No one in the list is
ready.

(Interruptions)

SHRI SHEEL BHADRA YAIJEE (Bihar):
I am to speak.

THE DEPUTY CHAIRMAN: When I
called out the names, nobody was ready.

SHRI SHEEL BHADRA YAIJEE: No, no.
How can I understand? You called all names
together and I could not follow.

THE DEPUTY CHAIRMAN; 1
looked at you,

[RAJYASABHA]
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SHRT SHEEL BHADRA YA]JEE:
1 will speak.

THE DEPUTY CHAIRMAN: All
rigiit, speak. But when names are
called out, nobody is prepared .

(Interruptions)
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SHRI Z. A. AHMAD: Only two
minutes I shall take. I have to go to
another meeting.  That is why 1
requested you to allow me to speak
now.

THE DEPUTY CHAIRMAN: All
right.
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The House stands adjourned till
P.M.
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CHAIRMAN::

9

F-5

The House then adjourned for
lunch at four minutes past one of

the clock.

The House reassembled after lunch at two
of the clock—THE DEPUTY CHAIRMAN in the

Chair.

THE LEADER OF THE HOUSE (SHRI
JAISUKHLAL HATHI): Madam, I have
discussed with the various Leaders of the
Opposition Groups. I would suggest that
instead of four days, we may finish this Bill in
three days, namely, on the 6th 7th and 8th

May 1969. They are all agreeable.

THE DEPUTY CHAIRMAN:

Is it the

pleasure of the House that we should finish

this Bill in three days?
HON. MEMBERS: Yes.
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¥ ozw gz foar 7 T wFa fF
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geEfr & gm g vEr 2, AT
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FTY At F TogAl &1 afas GwEd
F oaraq dr w8 faa amA afedn

THE DEPUTY CHAIRMAN:
Your party has forty minutes in all.
You have taken twenty minutes so
far.  There are two other speakers
from your own party. You may take
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[The Deputy Chairmani
all the time and it depends on you
how the total time is to be shared by
vour party members,

q A1 azi 97 fawmw 3T F7 gaear
g oA @@ 9T fauA & ww A
AT 2 WM A AR 9T AWT AT
= ¥ qEr &1 9 "Gt 2 4@l
9 FTE AT AEN 2, ART 9T AT
FEN ¢ A T OAYE § AT /A
F oamEdl W O OF dmA &
fax s & afew agr a4 faow
AT F 1 EETIT AORIT A W
o7 faedl T AT MET F1 BIF
F7 F 51 wrRes & fAy a9 fzar
T & 3w feE gmd s aga
Fq o@mar 1 AT W OATE #I
gafa 1 avFT w1 T4FAT AfET
Fa omre o faedr ® @ oo
AT & e q@ # dEr "W
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SHRI B. T. KEMPARA]J (Mysore):
Madam Deputy Chairman, I support
this Appropriation Bill placed by
Government before this House for
spending an amount of Rs. 1,60,72,
§8,90,000. The proposals for expen-
diture placed before this House 5gow
that large amounts have been propo-
sed to be spent on several develop-
mental works. There is no doubt,
Madam, that the Government has
been spending large amounts of
money for various schemes in all fields
and in all walks of life of the indivi-
dual in the society but the primary
consideration is that the benelit of all
these schemes is not felt by the indi-
vidual in the society. When such
large amounts are spent this is the
point which has to be taken into con-
sideration. Though crores and crores
of rupees have been spent under the
Five {"car Plans successively in indus-
trial, social and educational ficlds,
the individual to whom the benefit
ought to have reached and whose
condition should have been improved
has not felt it and that is the reason
why there is hue and cry from all
quarters that the Government is not
giving any substantial benefit to the
individual in the society. This is a
very important thing which we have
to bear in mind.

In the industrial
crores and  crores of rupees have
been invested, when you compare
with the private sector you find that
in the private sector there are huge
prolits made while in the public sec
tor there are huge losses. Why is it

field though
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so? The answer is very simple. The private
individual takes pergonal efforts to see that
his production increases and that it brings him
profit but in the public sector the capital
investment is much higher than what it is in
the private sector. In the public sector more
than one-third of the investment is diverted
towards putting up buildings and installation
of machinery. If you take the case of Japan, I
am told there such huge amounts are never
spent on construction of big buildings or on
installation of machinery. That is why,
Madam, after the second world war Japan has
been able to regain its position in the
industrial field and also in the field of
commerce in the world. When we are
spending so much money for economic
development, for industrial development,
should we not think for a while why there is
such huge loss? Several Committees have
been constituted to go into this matter and
they have found the reasons thereof but how
far have we taken up their suggestions and
tried to rectify the defects that have been
pointed out? The expenditure that we incur is
always much more and it goes on increasing
with the result that all these are added to the
cost of the product when it comes out of the
factory and we find ourselves unable to
compete in the international markets.

Now, take the case of education. We have
accepted compulsory education in the
Constitution but it is not completely
implemented throughout the country. The
educational system is still in a lingering state
without taking any definite shape. Therefore it
is essential to think of a revolutionary change
in our educational system forthwith so that we
can overcome this problem of unemployment.
Because of the type of education that we have
at present there is this difficulty. What is the
type of education that we have now? After
graduation every youth is tempted to go hunt-
ing for a job. The education that we impart to
our youth is only a scholastic type of
education which is only useful to get some
clerical job in some office or other and when
there 16-6RSS,ND/69
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is no chance of setting a job he becomes
frustrated and disappointed and he is tempted
to take to other activities, that is, subversive
activities. Therefore the Government should
think of revolutionary changes in our system
of education so as to enable every youngster
who gets education to get into some field of
work in rural parts or elsewhere.

As far as agriculture is concerned, the great
urge is there for the development of
agriculture. But there have been proposals for
the levy of a tax on fertilisers and pump sets.
Really such a tax will hit the petty landholder
very hard. If one knows about the kind of
agricuhural operations gong on in the villages
he will come to know how hard such a tax
will hit the poor farmers and cultivators.
Therefore I suggest that it is very essential to
have a ceiling limit above which taxes mav be
levied. There are agro-industrial fields where
the Government is thinking of levying taxes.
But let there be a clear mention by the
Government that the tax will be levied over
and above a particular ceiling limit. That is
feasible and that is also acceptable but to levy
tax on a farmer who has got five acres or two
acres of garden land or paddv field will work
very hard on him. Therefore, I suggest, before
levying such taxes, agro-industrial taxes,
Government should take reasonable care and
caution, so that the small holder, the small
agriculturist is not put to hardship.

As far as social welfare is concerned, the
Government has been doing its best for the
improvement of the Scheduled Castes and
Scheduled Tribes. In Andhra Pradesh there is
the Scheduled Tribes Financial Corporation.
From the tribal areas, forest produce from
minor forests will be collected by the tribal
people and -it will be purchased by this
Financial Corporation. But then the price given
to them is about forty per cent less than for
what it is sold in the public market. This is one
of the reasons why there is a lot of trouble
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[Shri B. T. Kemparaj] in the Agency areas
in Andhra Pradesh. It is necessary that the
Government should think of these tribal
people and see that they get a fair return on
the produce sold to the Scheduled Tribes
Financial Corporation in Andhra Pradesh.

Again, the land problem that is facing the
country has to be solved by the Government.
The land problem has become so acute in the
country that many of the landless labourers
have been going out of their way to occupy
Banjar land or land in forests or land that is
available anywhere else in the country. What
I want to impress is that the land problem
must be attended to forthwith. As you are
aware, in West Bengal, in Andhra Pradesh
and in so many other States, the urge for land
is there. Though the Zamindari system, the
Jotdar system and other systems have been
abolished, the distribution of land to the
cultivators and agriculturists has not been
made. The long, inordinate delay is the root
cause for the coming in of so many anti-
socialist parties. To curb it, ;t is high time to
think of settling these landless, agricultural
labourers on land. Action should be taken im-
mediately. If not, great difficulties will have
to be encountered in the near future. It is
necessary that the Government should take
immediate action, with care and caution,
against the anti-social elements, which have
ben taking to activities by inducing these
landless labourers to go against the existing
system of society and law and order in the
country. To prevent it, it is necessary that the
land problem must be taken into conside-
rat;on verv seriously. With these suggestions,
I support this Bill.

SHRTMATI SHAKUNTALA PA
RANJPYE (Nominated): Madam, I have
looked into some of the figures in the
Appropriation Bill before us and I find that a
considerable amount is allotted for public
health. Although I must say that the Health
Ministry is rather a neglected Ministry—it
should actually get more by way of grants
from the Government—Ilook-
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ing into the different expenditure incurred
on public health and especially the
expenditure incurred on my pet subject, birth
control, it is a sorry state that I find myself in.
I find that they are spending more than is
necessary. It may seem rather awkward and
one might say I am mad, because I have
spent half of my life in this work. Why do I
say that you should spend less? It is not
that you should spend less, but you should look
as to how you are spending the money. [ was
told that the personnel in the Family Plan-
ning programme is about one lakh. I hope I am
wrong. [ ask the Minister to correct me if [
am wrong and I shall gladly accept my mistake,
but the fact is that when we think of
controlling the population in the country,
without more money being spent, we can
obtain better results. I have been saying this
for a long time, ever since I have been here,
but the Government takes little notice of it.
They create posts and more posts, particularly
posts at the top, which do not give us any
results. I have been crying myself hoarse and
shouting myself blue saying that the people
who should be appointed for family planning
work should be those who have themselves
benefited by the programme. Of course, some
of those people perhaps are asked to help as
motivators or some such new-fangled name. [
forget it. They are searching for it in the
dictionary all the time. People who have
found it to their benefit, who have used
different methods of birth control, should be
siven jobs, temporary jobs if you like, to
do this work. From my own personal
experience | have said several times in this
House, simple people from the masses, who
cannot write properly, who can perhaps just
read, who do not speak any language, any
regional language correctly, but who speak the
"Dehati" language and if they are people who
have improved the cond'tions of the country
and of their children by  practising birth
control or family planning, let me tell you,
Madam, and let me tell the whole House, their
word has a grea-I ter weight than all the words
of all
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of us. I have taken  these people along
with me for six or seven years in Maharashtra
particularly and even in Northern India. I
have nothing to do. I take them with me. I
give my usual urbane talk for about five or ten
minutes and then I let these people loose, a
man who has undergone sterilisation, an
agricultural labourer or a mill hand or one
who is a Hamal or a cooly or anything else, or
a woman from the same area who  has
undergone tubectomv  or sterilisation.
Once these people are let loose amongst the
masses and they tell their own simple
stories, it has a good effect. ~These stories
have been published and distributed by
me ad nauseam as case histories.  If these
people  were  appointed and given jobs,
that would give us miraculous results.
Instead of it, what we do is to appoint some
other people. We appoint people and
send them for training in different insti-

tutions. We require them to be matriculates
or  have some such educational
qualification. ~ We do not see whether they

are the right people to do this work, whether
they can talk the language of the masses. I
am very sorry and I am ashamed to say about
us urban people that there is such a wide gulf
between us and the masses that, I think, we
are nearer to Americans, we are nearer to the
Russians, than to our own people, which is a
crying shame.  Considering that such is the
case, let us find the people from amongst the
masses who can do the job themselves. Why
the Government is not appointing such people
I do not understand. I have been crying
myself hoarse. More jobs have been created,
more secretaries, more extension educators
and more field workers have been
appointed. My God, I cannot even think of
the titles that are given to these people. But
they can be found among the simple people,
the beneficiaries of the familv planning work.

They have done so in Maharashtra.
Maharashtra has taken a good step.
Mabharashtra did a very wise thing in

abolishing all these different posts in the
Family Planning Department. = They did a
little too much of it, I must say.
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They have appointed one coordinator per
centre which again is not enough. There were
about six before instead of which they have
appointed one. They have said that the ex-
penditure was too much. But they have
appointed motivators to do the work for
sterilisation, operation, etc. A lot of
malpractices have taken place. These
motivators are given Rs. 10 for their out of
pocket expenses. But if they had appointed, as
I had suggested, people who had benefited by
the scheme, given them temporary pay and,
perhaps for every case they bring in for
sterilisation, given them something else in
addition and given a job security for about
twelve months or two years, I think they
would have done work more satisfactorily.
They wou d have been answerable,
responsible for their work and all these evils
that we read about in the papers of young
boys of 18 and of old men of eightv being
sterilised would never have come about.

Another point I have been raising is that of
disincentives. I have been reading this report
on the small family norm and I am glad to see
that they have made some very wise
recommendations. I do not agree with all the
recommendations but I do think that quite a
number of them need to be adopted and
implemented. But, Madam, Government is
only going to consider it. Consideration takes a
long time. I do not know when this report will
come before the House. It will take years
perhaps. After those years, another few vears
will be taken to consider, to implement, and so
on. Bv that time we will be 60 crores or 70
crores or 80 crores. There are simple methods
that can be introduced. Stop all increments, all
promotions, all kinds of facilities to people
who are recalcitrant towards accepting the
scheme of family planning. I do not sav that we
should be harsh on them. Give them ample
notice that we do not want more than three
children in anv family. "If you want more
children, you have to pay for them. We cannot
give you any amenities;
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[Shrimati Shakuntala Paranjpye]

we cannot give you any facilities; we cannot
give you any help; go ahead if you want
them". I do not say that they should be
forcibly stopped. But if people will not see the
good to the nation and the good to their own
family by controlling the size of their family,
I think those families should be made to pay
for it. Disincentives, I think, would go a long
way. | have tried it mvself. Madam, how
many more minutes [ have?

THE DEPUTY CHAIRMAN: You can
have five minutes.

SHRIMATI SHAKUNTALA PA-
RANJPYE: I have done it in my own little
way. When my father was a Minister, he had
built a house with servants quarters and all
that. Afterwards when he ceased to be a
Minister or hold any official position, of
course these servants quarters were
unnecessary. But my father is one of those
who would not rent it out. So all these rooms
were empty. Seeing how frantically people
were trying to find accommodation to live in,
I could not bear it, and I used to offer it, free
of rent of course, to whoever wanted to come
and stay and keep the place clean and keep
the size of the family within limits. A family
came and stayed. There were no children.
Then one child arrived. Then the second child
arrived. After that I told the people, "My good
friends, I do not want a third child, or perhaps
a third but not more than three". So the third
child arrived, and I said, "Now I will not have
any more; otherwise you will have to leave
the place". However as it happened, the
woman went to her mother-in-law as she was
very ill and she had to go to look after her.
Before going of course I had given her all the
necessary appliances and so on and sent her to
her mother-in-law. But she stayed there for a
year or more than a year. When another
brother-in-law of hers got married and there
was another woman to look after the mother-
in-law, she came back to our house. 1
enquired as to
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where she was. She would not come before
me. So I went to her room myself- I went into
the room. She turned her back; she would not
face me. I turned her myself. I saw she was
ready with a fourth child. I said, "What has
happened? 1 had given you the appliances."
She said, "I ran out of those". I said, "You
should have written to me, Bhagi". She said,
"Madam, how can 1? I cannot write". I said,
"You should have asked somebody else to
write". She said, "How can I ask somebody
else about such a thing?" I said, "You are
perfectly right. It is my fault for not having
seen through your problem. Anyway this will
be a full-stop". She said, "Certainly. My hus-
band is undergoing operation". She had known
about the work I did, and the operation took
place. That is how in my little home 1 had
used these practical methods to see that
people—as you know, they could not read or
write—could understand the benefits of the
scheme. After a while the family had left this
room in my father's house because they got
better quarters in the Police headquarters,
because they were police people. Several
people were wanting that room and they came
to me. Before accepting new people on the
premises one alwavs feels reluctant and he-
sitant. I said, "You are a taxi driver: vou have a
car: vou want to use my garage: vou will be
using the water, and leaving everything in a
mess". They promised to do everything as I
wanted. Still T was holding back. The last
'astra’, the last point that they made was,
"Madam, you will have to give us the room
because my wife underwent sterilisation
operation". That was the passport to find
accommodation in these outhouses.

In mv little wav I have shown many people
how it can be done and if one keeps an eve. on
it whatever vou do. whether it is any help or
am thing, if you introduce this spirit of
disincentives. I think vou will get excellent
results. I have alwavs stressed two points;
getting the help of people, who have benefited
by the programme, from amongst the masses
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and using the principle of disincentives to
recalcitrant people. Thank you.

SHRI N. PATRA (Orissa): Madam, I
support this Appropriation Bill this year, but
while doing so I will refer to some of the
unproductive features of this Bill. Against an
appropriation of Rs. 16072,88,90,000 from the
Consolidated Fund of India for the service of
the debts a sum of Rs. 1,00,10,11,06,000 is
needed. Not only that. As interest for the
service of these huge debts another amount of
Rs. 568,86,07,000 is needed. Besides this,
another unproductive feature of this Bill is that
we have to pay towards the privy purses a sum
of Rs. 4,80,66,000. Altogether it comes to a
huge amount of Rs. 10583, 77,79,000. What is
left for the developmental expenditure of this
vast sub-continent? Only Rs. 5489,11,11, 600.
What is the percentage? It boils down to 32
per cent. But even this 32 per cent is not left
entirely to development. Sixtyeight per cent
has to go into unproductive expenditure, to pay
for debt charges, debt servicing and for the
Mabharajas towards their privy purses. We are
barely left with 32 per cent. Even out of this
32 per cent, half or more than half goes
towards administrative expenditure. What is
left then? Only 15 to 20 per cent is left. This is
for the socialistic pattern of society, to uplift
the poorer classes of the population. It is very
difficult to achieve this. Somebody was very
liberal in giving us loans and we were jubilant
to take the loans. But the consequence is that
nothing is left for our developmental
expenditure. This needs to be noted.

The only sector which is coming to the aid
of the Central Finance Minister in a big way is
the agricultural sector. We were giving so
many subsidies in order to encourage more
production. The kisans rose to the occasion
and wanted to help the Government and also
the country. By toiling most they have earned
a few paise. But what is the Government now
doing? Government withdrew all those
subsidies which they were giving till
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last year. They want to mop up some of their
income which they have earned by keeping
the revolution green in the fields. They want
about Rs. 22 crores from this sector. This
morning, while replying to a question, the hon.
Finance Minister was telling the House that
about Rs. 84 crores by way of income-tax are
not paid by the industrialists. In spite of this
huge evasion of Rs. 84 crores of tax money
which is to be paid into the coffers of the
State, these people were given the most fav-
ourable consideration; they have been given so
many concessions to revive the industrial
growth of the country. You know that the
developmental growth of this country depends
upon agriculture. You want to kill this hen
which lays golden eggs. Then how can you
have even an ordinary egg? They are killing
the initiative of these people who are toiling
most, and the Government has a hope also of
doing away with PL-480. From what other
section could they get the green hope
excepting this agriculturist class, the rural
sector? With their help, they want to augment
the resources of the country and to develop it
most rapidly. But they have thought it fit to hit
at agricultural production by taxing fertilisers.
I think they are most ill-advised in this
respect.

At the recent annual session of the
Congress, our revered President, Mr.
Nijalingappa, wanted that the public sector
undertakings should hereafter give us returns.
But there was some criticism also when he
said that. We are very enthusiastic about the
public sector. I stand for the public sector in a
big way. It is a mixed economy. I am not
against the public sector. But sometimes we
should be able to manage our own affairs in a
better way. Instead of getting anv return, we
are losing about Rs. 35 crores annually. This
big loss has to be made good. Therefore, in
the management of these public sector
undertakings, people not only with
administrative calibre but also knowing better
management and commercial practices have to
be inducted.
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[Shri N. Patra]

While supporting this Bill, I want to draw
the attention of the hon. Minister to a few
wants of my own State, Orissa. Orissa is full
of resources. There is the deepest seaport of
the eastern region, which is called the
Paradeep Port. That port was built by the
initiative of a single man, Shri Bijoyanand
Patnaik. He is no longer there in power. But it
is a great achievement not only to his credit,
but also to the State. But what is the Centre
doing after taking it over? The experts in the
Ministry of Shipping have given the green
signal that a second general cargo berth has to
be built there. But to our surprise and dismay,
we find that no provision has been made for it
in the Fourth Five Year Plan.

[THE VICE-CHAIRMAN (SHRI D. THE NGARTI)
in the Chair]

In this connection the proposal to link the
port with the Rourkela project having a belt of
about 400 sq. miles of mines and metals has
been examined at every stage. The Bimla-' garh
railway project does not get any mention in the
Fourth Plan Draft. About the development of
that port the Government has to take steps and
find money; otherwise the present Opposition
Government would mislead the masses against
the Congress Government at the Centre. You
might have seen in the papers today the
statement of a P.S.P. Member that since there is
an Opposition party Government in Orissa, the
Congress Government at the Centre would put
them into difficulties and immediate
development activities in the State would
receive step-motherly treatment. I hope the
hon'ble Minister would not allow this criticism
to be made and he would see to it that due
consideration is given to the developmental
projects of Orissa. With these words I support
the Appropriation Bill.

SHRI M. RUTHNASWAMY (Tamil
Nadu): Mr. Vice-Chairman, the Appropriation
Bill No. 3 gives us an opportunity to review
the working of
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all the Ministries during the past year. I shall
not be able to touch all the Ministries that can
come under review. I will just select the most
important of them, the Ministry of Defence.

Sir, one of the most brilliant utterances that
came from the lips of any Prime Minister in
India was that made by the present Prime
Minister some time ago when she said that we
used to think the Himalayas would defend us
but now we have to defend the Himalayas. In
other words, we looked upon the Himalayas
as an impenetrable barrier through which no
invader could come and threaten us, but the
Chinese invasion showed how it was possible
to breach the Himalayas and invade the
country. It was a wise and frequent utterance.
But may I know whether the implications and
corollaries of these utterances have been
followed up by the Ministry of Defence?

They speak of self-sufficiency, making
India depend upon itself for the purpose of
Defence. They have an Army of 8,25,000
men, an Air Force of 45 squadrons which has
about 500 units and a Navy which consists of
one aircraft carrier, two cruisers, two
destroyer squadrons and a few other types of
ships. With this Force, would India be able to
defend itself on two fronts? In fact, there are
three or four fronts because the Pakistan front
extends all over the border in the North-West
and links up with the Chinese menace in
Ladakh.

On the other side, that is, the North-East
Frontier, we have China to deal with; we
could take Pakistan by itself, but Pakistan and
China combined would be a terrific combi-
nation. It is true that the Navy is doing much.
It is adding one modern Frigate per year with
anti-submarine equipment, and it has, as I
said, one aircraft carrier and it hopes to have
one submarine a vear. But, with this
equipment, would anvone dare to say that the
naval defence of India is adequate?



1243 The Appropriation (No. ?>)

Only yesterday the newspapers published a
summary of the conclusions of a study group
of the Naval Department in which, after
analysing the various Naval resources open to
us, it has come to the conclusion that the
Naval defence of India by India itself would
be utterly impossible to meet the menace from
the seas and they came to the daring con-
clusion, which we on this side hinted soon
after the Chinese invasion, that India should
take the initiative in organising a South-East
defence alliance to meet the menace on the
cast. I am glad to find that an expert group
like this study group of the Navy has come to
the same conclusion that India as a South-East
Asian power is almost a Pacific power and it
must take the initiative or at least join in the
organisation of-South-East defence which
would include both Japan and Australia.

Sir, if the utterance of the Prime Minister
means anything that the Himalayas are no
longer a defence of India, the Government of
India, especially the Ministry of Defence,
should follow that principle to its natural
military and naval conclusion that we must be
able to organise the defence of India on a co-
operative basis.

It is good no doubt that we are adding these
frigates and submarines but there is what Mr.
Winston Churchill called during the war a
"Mosquito Navy" which saved England from
invasion by the Germans soon after the fall of
Dunkirk. A number of small vessels, gun-
boats, landing craft, mine layers, mine-
sweepers are necessary to defend the long sea-
coast of India. The Defence Ministry report
says that we have a couple of mine-sweepers.
But what is more necessary for the defence of
our sea-coast is a couple of mine-layers,
specific mine-layers or ships equipped with
mine-laying equipment. One Naval dockyard
at Mazagaon is not enough. From the visit that
I paid to the Mazagon Dockyard, I found it
rather congested. We should have more than
one dockyard. Goa offers a very fine site for
another naval dock-
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yard, and on the east coast, not only Vizag but
other ports should be surveyed in order to find
whether they can offer a site and opportunities
for the building of naval dockyards.

As regards army itself, it is not so much the
conventional army that is going to defend
India because China under Mao Tse-tung has
initiated an era of guerilla warfare, small
groups of soldiers, two or three, going about
and creating trouble either attacking or
defending. That is the kind of training that our
troops require-gue-rilla training. Officers and
men should be trained to depend upon
themselves, depend on their own initiative, on
their own individual resources, on the
resources of the locality in order to find their
way about on the border and be equipped with
small arms to be able to defend themselves or
defend their locality and to attack the enemy.
The success of the army or the success of the
defence service depends much on the intelli-
gence by which it is served. Both the Chinese
war and the Pakistani war have shown that our
intelligence is very weak, not highly
developed, not well equipped. There is a
book, recently published, which speaks of
intelligence at the top. It is not intelligence in
the usual sense, namely, cleverness. It is the
ability to get information to find out what the
enemy is going to do, is about to do. And fpr
that we want a well-trained intelligence unit in
the army. We hope that this intelligence unit
will be well developed because it is on the
work of the intelligence service in the navy,
army and air force that the success of our
defence forces and our preparedness for any
attack on any front will depend.

Then I come to the Ministry of External
Affairs. At last we have a Minister for
External Affairs—and not the Prime Minister
doing also the job of the External Affairs
Minister in leisure moments. I am glad to find
that in answer to one or two questions, the
new External Affairs Minister spoke of
national interest as being the determining
factor in the
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[Shri M. Ruthnaswamy] shaping of our
foreign policy. Although it may be necessary
or it may be the habit of our External Affairs
Ministers and the External Affairs Ministry to
repeat the manthra of non-alignment, in fact,
they ought to pursue a positive policy. Recent
events have shown that India; like Pakistan,
has actually come into the Russian sphere of
influence. The Tashkent Agreement was
entered into under the auspices of the Russian
Government and this Russian sphere of
influence in Asia which Russia has been after
for the past 100 years has at last come to take
shape. But if one is within the sphere of influ-
ence, if one has walked into the spider's
parlour, it may be difficult to get out, but it
may be possible to stay where we are, not to
get deeper into the Russian sphere of
influence. A clever external affairs policy
would be to play Russia and China against
each other, play off one against the other. But
that requires cleverness, that requires caution,
that requires foresight also. But in order to do
that, in order to keep independent of both
Russia and China and of every other power, it
is not necessary to know Kowtow the
Russians as the Minister of External Affairs
did the other day when he went out of his way
to support Russia in its conflict with China.
Was it necessary? Are we adding to the
strength of Russia by going out of our way to
proclaim ourselves on the side of Russia as
against China? It is in your interest to let them
collide with each other, let them fight each
other, so that they might divert their attention
from us. In order to have an independent for-
eign policy it is necessary to keep ourselves
aloof. You speak of non-alignment. Is this
non-alignment—going and supporting Russia
in its struggle against China? Why can't you
keep quiet? Why can't you keep your mouth
shut? Has any one asked you to go out of your
way to support Russia?

SHRI AKBAR ALI KHAN: Do you put
China and Russia on the same level?
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SHRI M. RUTHNASWAMY: Yes,
from our point of view they are on the same
level. Both are enemies; the one actual, the
other potential, both want to have influence
over us.

I was glad to see that the new Minister of
External Affairs laid stress upon developing
the economic role of our foreign missions. If
we cannot develop our international influence,
at least let us develop our foreign trade. And
in this our missions can play a useful part. We
have the commercial attaches attached almost
to every mission. What are they doing? Are
they sending us their reports from month to
month? I put a question the other day to the
External Affairs Minister whether these
periodical reports of our commercial attaches
were published. He said "Yes." But when I
went and enquired in the library, I found that
there were only publications containing t"ie
decisions of the Government on the reports
received from the trade commissioners or the
commercial attaches. What we want to know,
what public opinion wants to know, is
actually the reports of our commercial
attaches, of our trade commissioners, to see
what they are doing what can be done here in
India for the development or expansion of our
trade.

Turning to the Ministry of Home Affairs,
we find that recent events have shown that our
police force is utterly inadequate to deal with
the problems of to-day. This police force in its
numbers, in its equipment, in its organisation,
was good enough for the old days when we
did not hear of riots, of daily riots, of gheraos,
handhs, strikes and of all kinds of violence
and disorder. The 250,000 strong police force
in our country is utterly inadequate to deal
with the problems the police has to deal with
to-day. We have to live with riots at the
present time. They are part of our daily life,
and for that, a special riot police as has been
organised in France and in the United States
of America, ought to be established in this
country—a special force for
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every kind of development of trouble. We
have already an Industrial Security Force. On
the Railways, you must have your own
Railway Police Force, not the inadequate
Protection Force that you have. We want a
force that will be able to patrol the whole lines
with its own equipment, with its own motor
bicycles, with its own radio equipment and so
on, which will be able to patrol the lines day
and night. That is the only way of dealing
with sabotage. Even countries which do not
have to deal with sabotage like England have
a special Railway Police.

Then I come to the Ministry of Education.
Although Education is a State subject, it is a
national responsibility. Education is a major
responsibility of the Central Government
which is charged with the duty of developing
the moral and material welfare of the people.
In a federal country like the United States,
there is a Department of Education and
National Welfare. But this is a real
Department of Education because it helps the
States to supplement their educational efforts,
to supplement their educational budgets. Large
sums of money are being given bv the Federal
Government of the United States of America
in order to develop vocational education, tech-
nical, agricultural education. Here literacy is
our fundamental problem. Everyone, the
people and the Government, ought to be
ashamed of the state of illiteracy in our
country. Eighty per cent of our people are
illiterate. How can any Government be
satisfied with such a state of affairs? The
States are not doing enough. It is, therefore,
the dutv, the responsibility, of the Central
Government to pump aid into the States so
that they can make literacy develop at a much
faster rate. At the rate we are going, it will
take 75 years for India to become totally lite-
rate. It is developing at the rate of 1 per cent
per year. Adult illiteracy is a great problem.
We cannot wait till all our boys and girls
become literate. The present adult population
must be made literate in order to be
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of any use to
economic use.

the country, political or

Then there is the Ministry of Transport and
Shipping. It has not only to do with the
international ~ shipping and international
transport. It has to do also with the internal
transport. Only the other day the former
Minister of Transport said that we must give
high priority to village roads. But what is the
Government of India doing for the deve-
lopment of village roads? The Committee on
Roads, the Sinha Committee, recommended
that India should spend at least Rs. 75 crores
per year for the development of our roads,
especially of village roads. What is the
amount of Rs. 75 crores a year spread among
fifteen States, Rs. 5 crores per State? It is
absolutely necessary that we should develop
our rural roads. It is very necessary for the
development of our economy. Agriculture
cannot flourish unless there is a rural road
connecting the farm and the village with the
nearest town, with the trunk road which would
allow the farmer to go and sell his produce at
the best price possible at the nearest market
whereas now without village roads these
farmers are at the mercy of the middleman
who buys the produce not to the peasant's
advantage but to his own advantage. Here
again the United States of America sets an
example. There in the Federal Government
there is a regular Bureau of Roads which has
to deal not only with the development of
highways or big trunk roads, but also with the
development of rural roads. And such a
bureau is necessary also at the Central
Ministry of Transport and Shipping here.

Then there is the coastal trade which is
neglected. We have 3000 miles of coast. We
have about 250 minor ports. Everyone knows
that waterway traffic is much cheaper,
especially for bulk goods, bulk cargo, than the
railway or even the road traffic. There ous;ht
to be a busy coastal traffic between all minor
ports and major ports. Our ports must be
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[Shri M. Ruthnaswamy] bristling with
activity whereas now they are as dull as ditch-
water. While Rs. 75 crores have been spent on
the development of major ports only Rs. 11
crores have been spent on the development of
minor ports, and the belief is that minor ports
are the primary and principal concern of the
States.

And then, of course, we have the Ministry
of Family Planning. Hundreds of crores are to
be spent on family planning. And what is the
result? In twenty years, I believe, the
population has been reduced by two
millions—a reduction of two millions in a
population of 500 millions. Is it worth
considering? Is all this the effect, the
consequence, of all your activity in the field of
familv planning? If this amount of Rs. 100
cropes had been spent upon the education of
our youth, upon the education specially of
girls, if some of these hundred crores had been
spent on rural housing, that would have done
much for the limitation of our population. In
every country education and housing have
been with of course, economic development,
especially industrial development, the means
of limiting the population. Raise the age of
marriage and thereby improve the quality of
your population. Improving the quality will
ipso facto bring down the numbers of vour
population.

And finally, Mr. Vice-Chairman, there is
our inaffable = Administrative  Reforms
Commission. It was started in 1966 and it is
still going its merry way year after year. We
are now, 1 think, in the third year and we do
not see the end of it yet. It has published
about six reports and, I believe, it is going to
publish four or five more in the course of this
year. The Administrative Reform-
Commission, which costs about Rs. H lakhs a
vear, looks like a vested interest. It looks as if
it wants to perpetuate itself. But what has this
Administrative Reforms Commission done to
solve the great problem of the cost of
administration? Our Go-
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vernment is not cost-conscious. Money is
nothing to them. Money is no consideration to
them whereas every Government worth the
name ought to be cost-conscious. What is our
Administration costing us? Is the cost
worthwhile? People have compared our
Administrative Reforms Commission with the
great Hoover Commission of the United States
of America. There is no point of comparison
at all.- This Commission is a parliamentary
commission composed purely of Members of
Parliament, busy Members of Parliament, and
composed mostlv of socialist Members of the
Congress who are ruling whereas the Hoover
Commission was an expert commission,
composed of public men, one or two business
men officials, administrators. And it produced
a report which reduced the cost of
administration by some billions of dollars. We
have yet to see a report on the cost of
administration produced by our
Administrative Reforms Commission. And if
it does not do that, then, we need not have
appointed the Administrative Reforms
Commission at all.

SHRI G. A. APPAN (Tamil Nadu): Sir, on
a point of information and clarification. I
really wonder if the learned Professor has
gone into the various reports that have been
published by the Administrative Reforms
Commission. For his information and for the
information of the Government I may also
say, Sir, that all the reports that have been
submitted by the Administrative Reforms
Commission have been of vital importance to
the nation. They have published very very
useful information and they have naturally
saved the administrative costs also to a great
extent and...

SHRI M. RUTHNASWAMY:
What is the extent of economy effected?

SHRI G. A. APPAN: Of course, it is a
thing which has to be worked out. But it
cannot be gainsaid in such a rash way that
they have not done any useful work.
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SHRI M. RUTHNASWAMY: We want a
special enquiry into the costs. I had not said
that they had ¢ not done any useful work at
all. But they would have done more useful
work if they had gone into the question of
the cost of administration because money is
vital to any system of administration. What
is the wuse of having an -elaborate
administration which costs the tax-payer an
immense amount of money and which does
not produce results in keeping with the cost
of administration? Therefore, unless the
Administrative Reforms Commission goes
into this question, this specific question of
the cost of administration, and shows how
the costs can be reduced by so many millions
of rupees, by so many crores of rupees, I
think in spite of the advocacy of the
honourable Member on the other side, the
Administrative Reforms Commission will
not have served any useful purpose at all.

SHRI A. G. KULKARNI (Mabharashtra):
Mr. Vice-Chairman, Sir, while speaking on
the Appropriation Bill I would like to draw
the attention of the Government to a very
vital problem, the unemployment problem in
this country, and the failure of the
Government to tackle this problem in right
earnest, and particularly the enunciation of
the financial policy by the Government in the
Ministry of Finance.

Perhaps you are aware that in this House
we have discussed this so many times. When
Dr. Sen was in charge of the Education
Ministry, he also announced some policy to
employ the educated graduates in this
country.

SHRI AKBAR ALI KHAN: Technical
graduates.

SHRI A. G. KULKARNI: Yes, I am
particularly more distressed that when such
policies were announced, actually the
financial infra-structure required to be created
for these policies to go through has failed. I
am surprised that the Government has
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not realised what is the danger par ticularly
when we say that the technocrats are finding
themselves very much frustrated. I am
not wild enough to advise them:  'Let them
look to France or any other country where
these students have led such revolutions which
have toppled the Government'. In this
connection I want to put the record straight
and put before the Government how their
policy particularly towards the small industries

is failing and if only they have been
nourished properly the small-scale  sector,
these  problems would not have arisen.
We have been hearing time and again about

the appointment of the Credit Council and
Social control on banks. It is also true that in
this House I had particularly drawn the
attention of the Government to the very
inadequate credit even after the appointment of
the Credit Council but 1 am prepared to give
them a further one year and even if they ask
for two years, I do not mind it but I would Hke
to know what is the matter regarding the small
industries and why the technocrats  are
finding it very difficult to get encouragement.
That must be studied and there is also a
financial  angle to it;  otherwise, the
responsibility cannot be fixed. In this
country we have a mixed economv and there is
a small industry as well as the large-scale
industry living together and the Government
has so many times trumpeted all through
the plan periods that there is the 1956
Industrial Policy Resolution.  You will see
that the total bank credit available to the
small industries is less than 4 per cent,  of
the total credit available to  the
organised industries in the country and 66 per
cent. of the total credit is made available
to the large and medium scale industries.
This is the present position of credit available
through the commercial banks and the financial
banks and institutions of the Government.
If you look at the relative contribution to
the national income, the organised big and
medium industries contributed 7 per cent, as
against 7.6 per cent, by all the small industries
put together. Looking to
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[Shri A. G. Kulkarni] the contribution to the
national income also, you will find the vitality
of the small-scale industries. If you fake
another figure, you will find that the fixed
capital required for employment in the small
industries is about Rs. 1800 as against Rs.
17,000 in the large-scale sector and the value
per unit of investment is 1.22 in the <mall
sector as against merely -35 in the large-scale
sector. I have no aversion to the larger
industries. They are the basic industries but
why 1 say this is, the Government has
particularly failed in implementing the
Industrial Policy Resolution. They have failed
in understanding the problems of the educated
unemployed and they have also failed to
understand the world position as regards the
vitality of the small-scale industries and why
the various world Governments are supporting
and going out of their way to help the <mall
industries. Here in this country our entire
pattern of thinking is, iajst like the late
President said: 'Only talk give lectures and do
nothing and the least Government an do is not
to implement anything'. If you take for the
year 1968, the fotal production of the small-
scale sector was about Rs. 2800 crores a vear
which amounted to 30 per cent, of the total
industrial production in this country and if the
unorganised industry is taken together, it is 50
per cent, of the total industrial production in
the country. 1 may also state that 90 per cent,
of the total registered factories in the small-
scale sector gives employment to 40 per cent,
of the total employed in factories in the
country. These are the good points and what
have our Government done during the last
three Plans to the small-scale sector? They talk
of democratic socialism, socialistic pattern of
society, decentralised sector and they give
lectures. The Ministers and the Government
vie with each other and say they are helping
the small-scale industries but what is that help
in the Plans? The actual help must come
through the financial help provided for the
development of the small-scale sector. You
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will be surprised that in the First Plan only 1.3
per cent, of total plan funds was provided to
the small scale sector as against 12 per cent,
for the large-scale industries. In the second
Plan it was 4 per cent, as against 22 per cent.
In the Third Plan it is less than 4 per cent, as
against 28 per cent. Why I say this is, the
Fourth Plan is coming. They have provided
Rs. 295 crores as against Rs. 10,000 crores for
the entire industrial sector in this country. The
Government on the one hand supports in
theory the small-scale sector, and talks of
principles very loudly, and talks of help to the
small-scale sector to find out ways and means
of helping the educated unemployed, when it
comes to actually practising it and doing
justice to these things, they have not done any
thing and if they had done one-hundredth of
what they promised, the problem would have
been solved. What does the Industrial Policy
Resolution say:

"The aim of the State Policy will be to ensure
that the decentralised sector acquires
sufficient vitality to be self-supporting and its
development is integrated with that of the
large-scale sector."

This is the pious wish of the Government, as
mentioned in the 1956 Resolution regarding
the position of the small-scale sector vis-a-vis
the large-scale sector. I have given the figures
and anybody will be convinced about the
strong points in supporting the small-scale
sector. I have indicated to you how the
Government is behaving and I have stated
about the credit position and what per cent-
age they are giving. In this House we have
debated that well-cursed Resolution on the
Birla Enquiry because we have spent more
time without getting any tangible social gain.
The large-scale industrial sector which is
aggrandising about 66 per cent, of the credit,
what is the rate of interest they are paying
actually? In the last session, when Mr. Sethi's
predecessor Mr. Pant was there, he was very
much interested when I disclosed that the
small-scale sector received credit not below
12 per cent, anywhere in



1255 The Appropriation {No. 3)

the commercial sector. I know the State Bank
of India has announced certain rates which are
well below what I say but the State Bank is
not giving credit to the entire small-scale
sector in the country. It is not even serving 10
per cent, of the entire small-scale sector. It is
only the commercial banks that do. Mr. Pant
was good enough to have a dialogue with me
and some correspondence with me. In my own
wisdom, I also addressed various letters to the
various banks because I attended a banking
seminar  organised by the Industrial
Development Ministry and the Development
Commissioner. There were various bankers
and some of their chairmen were very much
annoyed at my disclosure that they are
charging fabulous rates of interest from the
small-scale industries and that all the talk
about social control of banks is all humbug,
and that the agent at the lower level in the
village or small town is not prepared to do
justice to the small and medium industries.
The entire paper goes to the Head Office and
then some decision is taken after 6 months or a
year. Now Mr. Sethi must accept my challenge
to his Ministry and he has to accept my claim
that the small-scale industries are not done
justice in the matter of credit at cheap rates as
the Government thinks. Having seen all its
good points as regards providing employment,
as regards its contribution to the national
income and as regards its total production in
this country, what right this Government has
to charge this small-scale sector a 12 per cent
interest rate as against the 8 per cent rate
charged to the large-scale sector? Mr. Vice-
Chairman, please look at this staggering
figure; about Rs. 1800 crores are supposed to
have been given—as per the Monopolies
Commission—to the undertakings in the large-
scale sector; at an interest rate of between 8
and 8.5 per cent they are getting all this credit;
there might be 6.5 per cent for pledged credit.
As against that, the small-scale sector—
barring the State Bank of India which is
advancing credit to it at a lesser rate of
interest—
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is getting all its credits at a rate of interest of
between 9 and 12 per cent. Now I have
addressed letters to them, and have got their
replies—I have got that, what you call, album
with me—wherein so many agents of well
known banks have confirmed my information
that they charge 9 to 12 per cent interest. The
interest goes on accruing to the account and at
the end of every three months it is added up to
the principal and the amount obtained this way
becomes the principal for the next quarter.
This way the interest rate works out to 15 per
cent and more, as against the 8 per cent
interest charged to the large-scale sector. I do
not want to blame the monopolists. I do not
want to abuse them or curse them at all. But
what I want to say is that a small man, a small
entrepreneur doing business himself, is
charged between 9 and 15 per cent as interest
charges. So is there any justification for this
Government ‘o talk of socialism again in this
House? I do not find any justification at all.
Mr. Vice-Chairman, why I am saying all this
with so much agony in my heart is because |
am trying to say that the small industries in
this country must, at least for credit purposes,
be equated with the big industries, more
because you want the technologically educated
people to start industries. You want them to be
entrepreneurs. Now, first of all they have had
no upbringing in the industry; they are to try,
make mistakes and then acquire some
knowledge. And for that purpose what
incentives you are going to give to them? If
nothing else, at least give them liberal credits.
Charge them a rate of interest commensurate
with the risk they are going to undertake.
Otherwise, all this tall talk of a social
revolution is a faked talk, and it does not
become Government to talk like this. Mr.
Vice-Chairman, why I am saying this thing is
also because of this, of what we see in Japan.
Now Japan is an advanced country. I do not
want to make detailed comparisons between
our country and those other countries like
Japan which have glories to their credit
because they are not going to make
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[Shri A. G. Kulkarni] any impact on the
Government, I know; I am very sorry to say
that. But let me say this. To Japan so many
Ministers and so many officers of the
Government of India have gone and come
back. In Japan there are large-scale industries.
Japan as a nation is an aggressive exporter and
Japan exports like anything. What lessons we
have taken from them? Only we have passed
this Industrial Policy Resolution, and in this
new Plan also I was trying to find out whether
the learned economists now adorning the
Planning Commission, whether they have
gone deep into the maladies of the small-scale
sector. I tried to find out whether they have
made any structural changes for the
Government to make a change in their
approach to the small-scale industries. But,
Mr. Vice-Chairman, I am sorry to say that
they have again just piously stressed the
importance of the same old Industrial Policy
Resolution in English and explained it and
their approach to it which in sum amounts to
the same old approach hitherto made by the
Government. Now the English language is a
very funny thing; it is not for poor people to
understand it, understand what they really
mean. It has got so many cliches. But what do
they mean in the ultimate? It speaks of good
things—of modernisation and improvement,
and of all the other things, to help this man
and to help that man.

SHRI ARJUN ARORA (Uttar Pradesh):
It is just streamlining.

SHRI A. G. KULKARNI: Some such
golmal goes on all the time. And again what
is the infiltrate here? I am a science student;
what is the infiltrate? It is the concentrate
down below, and here it is zero. It is all ash,
nothing else. All is exhausted out while only
concentration takes place. Now what I want to
say is this. In Japan, the basic law of Japan is
the basic small enterprise law. Of course in
Japan there are the big industries; why say
only big industries, there are huge industries,
but then the small-scale sector in

[RAJTYASABHA]

Bill, 1969 1258

Japan is as vital as the large-scale sector. It is
meant to help the small men to set up the
small-scale industries. They are of an ancillary
nature, a link between the small men and the
big men running small-scale industries and
large-scale industries respectively, the small
supplying the needs of the large. The
modernisation of a small machine is also
looked into there by the Government through
the agency of, what you may call,
municipalities. They have got a different
approach towards all these things. Mr. Vice-
Chairman, why I am saying all these things is
because of this. Now you want these educated
people to enter aggressively into the field of
industry, but then, unless you follow the same
pattern as is in evidence in Japan, there is no
hope for them and for the country's all-round
development, and all this hope will be just a
pious hope. That is why I am saying all this.
Now, Mr. Vice-Chairman, we have the Min-
istry of Petroleum and Chemicals and a vast
new field has been thrown open to them
because, out of the educated unemployed
technocrats, 60 per cent are science graduates.
If only Dr. Triguna Sen, the Minister, is given
sufficient funds, a lot can be done for them
and the country's development. We have more
and more oilfields coming up, in Assam, in
Gujarat, and so on. Now, as you know, Sir,
this country has been brought on the oil map
of the world. We are proceeding apace with
oil technology and other types of technology
and a vast field has been thrown open by the
technologists. What I want to say is this. The
field is there. The material is there. But the
wish of the Governmeni is so much
circumscribed and is inhibited by controls and
this thinking and that thinking and all the rest
of it that, ultimately it does not help the small
man to start an industry which will be
beneficial for this country. Mr. Vice-
Chairman, while dealing with this problem,
what I want to say is that all your approach
must be production-oriented and I must say
particularly that you must offer easy terms of
credit to the small entrepreneurs. Much
could also be
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said on the supply of raw materials to the
small-scale industries, but I do not want to
repeat what I have often said in this regard. I
have said so many times how meagre is the
supply of raw materials to the small-scale
industries. If you really want the
technologically-trained people to enter into the
small-scale industry, you must accord them
training facilities, easy credit facilities and
also the supply of sufficient raw materials.
And in the industrial estates where such
industries are set up, the infra-structure must
be there, power must be available there and
everything should be ready at hand. But that is
not the case and I have this to say about three
or four educated people whom I tried to
rehabilitate in my industrial estate at Sangli.
Ultimately they came to me and said, "Mr.
Kul-karni, we are sorry—such is our expe-
rience—we are interested in service but not in
industry." Why? they told me that their
difficulty was because of the control on
power, the control on capital, and because of
so many other guarantees required by the
Government because they come into the
picture. So they said, "We do not want that
industry. Let us serve somewhere and be
happy with what we get, free from all sorts of
this kind of difficulties in industry." Such an
atmosphere is not congenial to the small
entrepreneurs and it should not be the case
when in this country we want to make big
strides in industrialisation and we want to
reach the take-off stage in industrialisation.
And if we really want to reach the take-off
stage, Government must do away with that
type of thinking which is inhibiting
production, and that is why, Mr. Vice-
Chairman, I again plead that at least Mr. Sethi
should give me some relief in the rate of
interest charged to the small-scale sector, and
if I achieve that much relief at least by this
speech, I should be too happy.

SHRI ARJUN ARORA: That at least he
must do.

SHRI A. G. KULKARNI:
Chairman, I have got with me,

Mr. Vice-
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as I said earlier, ten or fifteen replies received
by me from the banks—they are all big
banks—wherein they say that it is a fact that
the interest rate charged to the small-scale
sector is between 9 and 15 per cent, that it is
only 9 to 12 per cent but because of the
compound nature of the interest it goes up to
15 per cent. Mr. Vice-Chairman, this is how
these people are treated as against the
favoured treatment meted out to the big sec-
tor. That is why, Mr. Vice-Chairman, I again
plead that some reasonableness must dawn on
this Government and at least they should
come to the help of the small man.

Thank you, Mr. Vice-Chairman.

SHRI U. K. LAKSHMANA GOWDA
(Mysore): Mr. Vice-Chairman, Sir, I oppose
this financial Appropriation Bill which
provides for such vast sums of money to be
appropriated by different Ministries during the
current year. I would have supported it if all
the spending which has gone on all these years
had resulted in the economic regeneration of
this country. But our experience has been a
rather sorry one. In the first two Plans there
was very great stress on industry to the neglect
of agriculture. And, when the industries were
trying to pull up, then again the usual
additional tax burden came in, and we have
been seeing recession in all the industries.
Now take for example the textile industry, see
its fate even now, and then take the engineer-
ing industry and see the recession that
overtook it. Later on, because of the food
shortage and the enormous sums of money
which had to be utilised for the import of
foodgrains, suddenly a decision was taken that
there should be more effort at greater food
production and that for achieving that there
should be more inputs into agriculture—that
was the accent on agriculture. And then, when
it is just making a little progress, we talk of a
green revolution—I do not know where that
green revolution is. And then taxes are coming
round every agricultural input, tax on
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pump-sets, tax on fertilizers and, added to it,
tax on agricultural wealth. This type of erratic
planning and policies of the Government have
done justice neither to the industry nor
agriculture.

Coming from plantations I would like to
limit myself to comments on the plantation
industry which is a specialised agriculture in
this country. I find that during the past several
years in spite of the fact that these traditional
exports from plantations have been doing their
best for the foreign exchange earnings of this
country enough attention is not being paid to
this plantation industry at all. We find there
are heavy export and excise duties. It is really
something strange that in the case of tea in
addition to the export duty there is excise
duty. These levies have increased export
prices and reduced our capacity for
competition in world markets and we all know
how the tea industry has been suffering and
losing its place to other tea exporting countries
like Ceylon, Kenya and others. The same is
the case with regard to coffee but because of
shortfall in world coffee production the coffee
prices are maintained for the past few years. It
is not as a result of Government policies but as
a result of world position that our coffee is
maintaining its place in world market.

We find with the present imposts on
fertilisers and pump sets and Other direct and
indirect taxes on agriculture the cost of
production of these exportable plantation
products has gone up and that has further les-
sened our competitive position in the world
markets. We all know that realising the
difficulties which were faced particularly by
the tea industry the Finance Ministry thought
of giving some relief in the export duty
leviable on tea but that has been offset by the
increase in the cost of the inputs into the
plantations particularly the fertilisers. I would
just like to show you how it is going to affect
the position in the plantation industry. The
annual consumption
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is about 130,000 tonnes of fertilisers alone and
the additional cost of manuring this time
would be about Rs. 6 ijnillion which will on
an average increase the cost of production of
tea roughly by about 4 paise per kilogram.
Since March 1Ist the Ministry of Food and
Agriculture has imposed a countervailing
import duty on fertilisers in view of the
proposed 10 per cent ad valorem duty and the
increase in the price of fertilisers. I will show
how it has gone up over the last four years.
Sulphate of Ammonia which Was Rs. 374/- a
tonne in 1965-66 “ent up to Rs. 502 in 1968-
69 and now with this duty it is going to be Rs.
539. Urea which is extensively used was Rs.
650 per tonne in 1965-66. It went up to Rs.
800 in 1968-69 and with this duty it will now
be Rs. 943. I am giving this example of the
fertiliser because it is one of the main items in
use in the plantations ind any increase in its
price will impose a heavy burden on the
planta-tjion industry in facing the competi-
tlive markets of the world.

Sir, so many benefits and facilities are

provided for the industries. We

nd there is a tax holiday for five ears and
depreciation allowance on tie entire
gproducing unit which is denied in the case of
plantations. There is no such thing as a tax
holiday even for new plantations and
gepreciation applies only in the case of
buildings and machinery only in the
plantations and therefore the tax bn gross
profits in the plantations is much higher than
in the case of industries. And unfortunately
plantations are both covered by the Centre is
well as the States for taxation purposes and I
can tell you that in the three southern States
the agricultural income-tax is as high as 60 per
cent over a lakh and it does not allow for
depreciation on the field assets at all.
ibepreciation is allowed only on the buildings
and machinery which form only a small part
of the capital investments in the plantations.
This levy cif wealth tax will hit the plantations
particularly hard. I am afraid even s!mall
owners of plantations of 25 acres will be
covered by this wealth
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tax because the valuation of the estates will be
on the basis of the market value and if some
plantations have changed hands because of in-
vestment by industrialists around those areas
at a high cost then that will be the market
value. As I said even small acreages will be
covered bv this wealth tax in addition to the
heavier income-tax that we are paying. Here
also I am surprised to find that exemptions are
not provided for workers' quarters. hospitals,
cre-cHes . . .

SHRI R.T. PARTHASARATHY

(Tamil Nadu): May I interrupt you for a
minute? Do you mean to say that workers'
quarters in the estate do not belong to the
owner of the plantation? Even though it is
occupied by the workers ultimately the value
of the property goes in with the estate of
which you are the owner.

SHRI U. K. LAKSHMANA COW

DA: You must know the position very well
being one of the Members of the Coffee
Board. I ana not asking for exemption lot a
palatial building which might be built by me
but I am only asking for exemption for the
buildings for the workers. It is a statutory
responsibility imposed upon me to provide
quarters for the workers and those quarters are
to be providsd r. iit-free. If I do not provide
this . Purkayastha there will come up and say
t have not completed the workers' quarters
programme in time and he will take it up
under the plantation laws.

SHRIR.T. PARTHASARATHY:
Is the worker the owner or are you the owner?
It is clear you are the owner. The Government
of India is concerned only with the
ownership. If you are the owner, then
definitely you have got to pay the wealth tax
on that.

SHRI U. K. LAKSHMAN GOWDA: I do
not know the legal and technical aspect of it.
What I am saving is, the plantation owners
unlike the owners of industry are obliged by
law to provide workers' quarters in the
plantations. It is a statutory responsibility
onthe ownersunder the

13—6 RSS/ND/69
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Plantation Act. On the one hand you force me
to build these workers' quarters—which of
course I will be very happy to build because I
want to keep my workers happy and com-
fortable—but at the same time you want to
take that into account for imposing ibis
wealth tax and I say that it is not the correct
thing to do.

SHRI M. PURKAYASTHA (Assam):
Because you pay starvation wages to your
workers that is why this plantation law has
been enacted.

SHRI CHITTA BASU (West Bengal):
Otherwise you will not build houses for the
workers.

SHRI U. K. LAKSHMANA GOWDA :
Anv profit made out of the estate comes under
the agricultural income-tax the rates of which
I have alreadv said arc very high. In order to
provide facilities for the workers I am
compelled to build quarters, hospitals,
creches, drinking water installations etc. and
if you bring all these under the wealth tax it
will increase the cost and it will be a great
hardship. I say there should be specific
exemption pro-vided, so that there will be
faster implementation of the plantation Act.
And that will be in your interest, Mr. Chitta
Basu.

SHRI G. A. APPAN : These people cannot
understand our philosophy. Their taxation
policy is always irrational. They have double
taxation, treble taxation.

SHRI U. K. LAKSHMANA COWDA:
What I am saying is, you must provide
exemption for these precisely; otherwise you
are not doing justice to the plantation in-4 j.m.
dustry. These gentlemen seem to think
that by nationalising they are going to
increase production or better the position of
the plantation industry of the country. I am
sorry I cannot agree with it. If you will look
into the record of the public sector industries,
you will find that out of a total investment of
Rs. 3,500 crores, tne
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has been Rs. 3"> crores. Ifany private
industry had run them, I think it would

have been out of business.

SHRI G. A. APPAN: You arc
underestimating the net loss.

SHRI U. K. LAKSHMANA GOWDA : If
the plantation industry is nationalised, I am
sure you will not only be ruining the planta-
tion industry. You will he putting lakhs and
lakhs of people, who are workers, out of job. I
say this because being a labour intensive type
of organisation, it is very difficult to run it.
You have to provide sufficient
encouragement for the growth of the
plantation industry. Otherwise, we will not be
in a position to compete in the world market.
The production cannot be completely utilised
in our own country. We know that fifty per
cent of our production has to be exported. If
we are to export and earn foreign exchange, it
is our primary responsibility to see that the
cost of production is kepi low. I am saying

will

that these items which are coming in year
after year are not going to keep the cost of
production low. On the ultimate question of
nationalisation, I do not want to speak.
Enough has been said in the Finance
Ministry's Report on public sector.

\gain, regarding Central assistance 1 would
like to say that plantations are situated in
States in very remote areas and there is a great
necessity for improving communications. It
will eventually help agriculture as we 1.
Plantations being situated in the interior
jungle areas surrounded by agricultural land,
any improvement in road communications
will help the growth of the rural

[RAJYASABHA]

Bill, 1969 1266
areas. It is not possible to take away and put
something else in areas where you grow
plantation products. II plantation products
were not there, I am sure the economy of the
rural areas would have suffered very badlv.
Yo i cannot have food crops in the hily
slopes. The economy of many States,
particularly Assam, Kerala, Mysore. Madras
and West Bengal, depends to a great extent on
plantation products. I would like to say that
the Government should give more attention
to the development of the plantation industry,

Finally, I come to mv own State of
Mysore. Somehow, just like the plantation
industry, Mysore seems to have been given a
second place in regard to Central assistance. It
has been always found, every year, that the
Central assistance provided has been the
lowest for the State of Mysore, If we take the
19:51 to 19(i», the total
investment of 'lic Gentle has been Rs. 2450

figure from

crores.

in of that, I will read out a few investments
in other States: —

Rupees tn crores
Birn 96
Whdhs e Pioedesh 479
Wl 245
(s 18
Wiest 15 ngal 108
Wpwe 4R

SHRI CHITTA 1iAS]): This is in spite of Mr.
Nijalingappa being the Chief Minister.

SHRI 1 k. LAKS IMAXA
GOWDA: Yes. Mr. Nijalingappa was
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then the Chief Minister and now the
President of the
Congress, and in spite of that this is the

Indian National
treatment meted out to Mysore. I would sav
that this is very inadequate and the Centre
should come out with greater investments
and assistance to the State of Mysore.
Mysore is a place, as you all know, where
there is plenty of electricity and raw
materials available for industrial
development and it is necessary that the
Centre takes advantage of it. We find that
dozens of applications for starting new
industries ~ recommended  from  the
Government of Mysore have been delayed
and the Myosre Chief Minister, who is a
Chief Minister, has been

complaining every now and then. We know

Congress

that main irrigation projects, like the Kalindi
project, are also delaved in spile or the fact
that so many resources and facilities are
available in Mysore. The second stage of the
Indian Telephone Industries w :ts
transferred elsewhere. I am afraid that
there is some proposal for shifting the
second stage of the Bharat Electronics to
some other place. We arc talking so much
about regional imbalances, bm where faci-
lities are available and where we can
expand the existing units to produce
items competitively and at a lower price,
that is not done. For political reasons, the
second and third stages are shifted to
different places. That is not in the interests
of the development of the economy of this
country. I would strongly stress here that
more efforts should be made to provide and
nore industries in the Stale of Mysore and
also provide greater assistance to the State
of Mysore. I hank you.

[6 MAY 1969] Bill, 1969 1268

Sl LB s i Ske gd s

- b pily Res 1 (jeedS
Chlae e &5 & Ko L o ype
U S a2 J adamnl L
Moo S S S o
Ligmam (ydm - i Somir S5 =5y
w0 Edee git 9> &5 e ¢
e R S
S oE Ay i eapr @ =S
o 2R S iy o8 el LG 0
Sl 2 g b gt S Sy oo
& ok dlyz 3 (S UgpaS g3 508

sty iy Srmgdal o 8y Syt

“Eop
. -

(Ut Ur#iny) (234) e,
438 - . s SOy phod
- o
299 ot

N,
523 ¢ ‘ © T el
- T ";p W
504 ‘ ’ &lgyn
- i ¥ 1

341 « . ‘
393 e .
373
526 < o il

42c . | ‘.‘



1269 The Appropriation (No. 3) [RAJYA SABHA] Bill, 1969 1270
{Syed Ahmed] k
Rs. - State 93 LEawdT 907 (5 (980 Lt
e S o ut ped ot el
& Ty Sia ke LTSN

347 - - T sl

-

575 - ol Ty g
S - ETET 8T8 18 sty
356 el | . T
T . A R o o Sy
434 \ . SU ' "
1 Boowd or - pMed ol s G
374 e (seoysld . -
T pen dlayd ey ooy
498 . w O Wy

Uy e & & plb o

e - 2 oCF Wegsd 3 I
e U & ey S e
2 Lb‘,A ,.ewwusm#aﬂf
- BTl g sl Jif ey e

Bl Bgh €y edst Sear 5 LS
¥ oo Ovm pp e R4S
EyS it 3 oeale JRade | vk
TR (P Ut e el 2 NS
& Ko o (oS BagsS Py

I will explain to you what the destiny < (o
of a nation is. First they labour and i"‘ PR o8 R colaiil

strugple. ‘Then thev enjoy themselves. .
28 H o f lm‘,ﬁ- T _35,.! r.h e '-r's R

e o g s 8 =Sy (e 3l

That is the end of the nation,  yed X9

S WS M 2o e
= Sl i e W b
&S A i e Bl fesods
ae - @ U fRagsde €l ool
o s e ot B oy WP
by el o ipdly e 2
Uiy s € Ly 2 &g glon
el Ly b BB I ey
efer 838y oy U e

[4

- Sary Gyt ol s o

> 2o S E S o088 &y e

e ik - Ly yaes wuly g 4
oy e eer aldyga g
goid - A gal ¥l e Oy W
S S gyl B geRe gy ey
A Ugp o v yob Igb
i:«ﬂz Yoas e o ny
ipaS & paet W hld Ty - o )S
g2 dple ager oy el O
j U”' Sy allae WSy o e



1271 The Appropriation (No. 3)

st dS U’;ﬁjﬁ ¥ e .."~!3'~!%"
ez b ooy 2 Ve n ey
T Bl o e s );rné
e S Ll ol & el el

bt St el o & > ook

- 4 = By wgig ¥ wly L}"" y‘

2 2B Al O oy SRS gugd
e A

ROV I G eT R
oA S et d  ad

B yr S e gy Jer agd

T, T CTRPSIN L P

298 wihyiel B wly gl %y R afow

L pad gk ek 0a & pem

) fam = g A el oyl

Otk PRI M YL ¢ S 2y ra'U

ooy olah ol O 8 Ked &

prop Okl et g 23

PP IRTIC N VIR™ BT JPC Py
wad gy Y e S e
wpyt gt et S 4 S o

. -

i, SL® -.,:h;uﬁ"—-;.s&-‘ - FE‘L..AI.F )

s aesd@n LN

1,
PR gl
T e

L,,;-,. SN T P ¢ 0'5"

o i e Femd Lf‘ﬁ‘;'
AVl LS e ol S e b
o e .;_;JA SR i

[6 MAY 1969]

Bill, 1969 1272

R P A SR L X
. sty
Much has been spent on Kashmir,
that s, in the name of Kashmir, but
very little _has beeg spent in Kashmir,
si & R‘é ‘:)-i-;-":‘.@'- &g g8
U € S r d ST e s
NP3 ROV R NS WA ey
DU T ENCEE I T R
BT R BT J ¢ R
2 U] Ty 508 Eypge oS Aadyy
Sy B2 Kl g Wy
e iy S o S ey g
S yedS - & fn Wl K 38 te
2P NS shade kil ) Rk Lise
Bepan o = Sy o ey
WOle) M o ool g oK XS e
ey Ialy | Ao a0l
B RV IR PYY R S 7 e
L I Rt
el o by S ol B G hatans))
By S e gth Do e e o
G O i H @yl 2
Hor W & (st =and 5 Jo! 2
Wkl ¢ oer g6 W &
fonl W2 W e by g
T Bt 51 5 o wy? (e
A e & S ) e



1273 The Appropriation {No. 3)
[Syed Ahmed]

Minus on¢ dtate;
Bihar.

1 ¢an quoie

n P e pr Pl 2 g e
LA e 20l e i pab 4By
2 Ul o S w658 s
st op 2 S FPd ppess
Obr g S Ut & e B
i Sy £ e B 8 Jlr
td e JY ey LA - K
W3 d pdr ot gl S o]
ae oyl a ate yade Rl i'
= Al ke oS angy
“The provisions for outlays on
industries and mining during the
Third Plan and in the last three

Annual Plans have not been fully
utilised by the State Government.”

This is the reply from the Central
Government.

o &S A L_.;r'a.gl.li..ml,h.

& idheae s = ot somple s
ety gt Ny A g lila &S
Soab sl gty wly -

Lhere is a vawning gap between
them and the common and down
trodden people everywhere. .

st gl &8 S a e

@S phlen gy Gl S (0 2
35 R e o on - e 38
v e g2 o sl gl vy yas
11 B T JEPE™ VY R E K
B oaly g G fob el
S R L e S e

[RAJYA SABHA]

Bill, 1969 1274

¥ LR ae eedS | gen $
g o -2 P el g b
oy 8 gl w4ty S JY;
Elpuwgy - AL b a b oyBiY §
I‘_;:L- ey g e ikl
Ciye b For & ey pefee
pl 2 ke e K6 S 4 )
;‘é = dags 8 WS 5y
oy & ¥ U’ LFrE 42 ie )R
Sala Ul K e g 5 gl

b D o seia (el e

W 2 Uy ok sl b en Jo

9 per 2la g e o e T
ot 2 N P R I oo
R R
—uppyd & W e g el
oS S Ay gyl e
2 WS ey Sl

]
oA e o



1275 The Appropriation {No. 3)
H]”,‘ 19 Uw!] T:L-n'- 11 [N q_‘_-r &$

A I T
—rale ganer el - X
w Sy e T Ey
SR L 1) ¥ oab @y sl ey o
2 NI Laly W yae &y

= L [

pRLad e dpata & & Lo .=!,::.

L5
s 2 ey wlyy -2 ey
] N wale allaue é\t.:
I S

.J.S {; LJWE o W

gES e S Sumne Gl Adn
iyt g 2l re - 2 lio
y¥ouy e RS - e B
ey e fippl Aleal pue aKige§
P omdoyd oG ST 5,5
& oowl fF ar Bamen sae A 3l
S ke Wl gk 2 &S
1_1"'7-( - a'xy L:Jss E’*i:-:llp-;‘z'r J L'II-I

W b W] Y B4
M Fesall P s
L PULIE PRSI P RIS L P
2 % 4 j-'l‘ ‘_.uvn!' éh.ésigl\i: = WL

Py r.-,"' | bk I ta s £ ey g

Y2 N & T SR PR ST PO
- [P, ] s ,; ol l_.;-'l ._!

[ ] w
',.I L-'--f,-Jr L._..‘-; vl 3 ‘-‘ﬁ' ‘;C_-‘.,J

. ‘e
=] athgE

[6 MAY 1969 ]

l
i

Bill, 1969 1276

PRRL IS I SIS S SRR T R
ke .L"..:LJ':' _:.t - _j,f ke yodS
e A S ST
LwJ gL gt h;,-' - s ¥.lgs

y RSl e s oA Sty

:_f # u}'ﬂ.ﬁ.] i_f LAYREIN LI I §
LMrE L ::" - Y L ;-T e I_;fi
Shoyehal s oglor &8 € S
2 LT ] E‘K L}-{.-'LS&* tal é\.l'g
- dr e g o Bl ny e
u,l‘-‘ L.’.Laf uﬁ.‘-rl e \:-UE'\ALJ:S 5L L
Ko 2] o5 895 8 lhgs 5y gl S
lL}N ¥l wl aa 56 ot
U T b JW e Sgly - e ydd
a3 = e a6, USRI
é,f l__}ﬂ..ﬁ,f ‘_‘_5 oy ._',.-[ Lk ;JJ,
udle el &5 e )5 sss S
ot e M A S e
W e Uk oy e M S
L ?uﬂ W e yaed L
Sy e WS e SW G4l
o W 2 e Uy e yakitld

P 2 (i b opisled ey

Fhere 15 a2 purpose of unitv before LT, S o TR RS T ) o
us and we have achieved that pur-
i]t}_",[: ”‘E [HHETE A []t:llll:lf.lﬂtl(; 'L\d':. L'Jt—

life we have achieved.,




1277 The Appropriation (No. 3)
[Shri Syed Hnss'an)

G et e S - Sl 1L
& Ak e € W] - 3K Uy
Mo S wdlo LS e gaasS
it aly geyea hma - é.
S ey oK A gry Sl e A
& ph3 e =a M4 wated
5 00 b o agS e S o &y !
he ey e e e )
=l e b (S gy

_..:“.vl [

Bl yre ey0eb S &gyel
WS e 4 b - oab T
Ot el dple S galegaie
R P L
=t oS e gy el d a8
e Loy w2t 2y & Ul
Iy 33 o2 &lo
o Ry hn e Ll o O oS o0 3l
¥ oA gy oes a2 gl Wy S

O3m S Uy 3 00 L gshe

U (N PR

K L..-‘“‘ dLm:J s L"'" ¢ a I_’.T,s.

LM o @8l el g ' a

LD - ey WS aad &5 B g8
yoi Xy £G5S € LgeS payt Glake S
b (et (ol 9 B e B
gt S B S By
e oo cddbalyl Uy e e

o A o U JJ:"M Jr‘

[ RAJYA SABHA]

Bill, 1969

tali fry K S e

¢

1
1
i
i

1278

S plr &l Regals WSS By 9

gl 2yl san By &S0 il

Lewd s eslan N - TN

-__‘ Hj L'."‘"'-"i . i..-;:b (,“I P r‘.-

-
- T
S =

i &R géw (v W
Fodi7) ;. fawe 3w Fmeodw, @v
fan afewa 2 f& & warfrs & faom
ooaneEd  fad o w7 gafs
@l F AT W OTH a ¥ w1 FEA
@ & oammw g oSt ot
/[T I ZATE ATAETT F e
I FH T FT A FH A AW
AQTT ZAT ? A" UF X AF WE{vAT
F QA FT AFAT Z ) T AW F
e # 1w e e g dfger
Z%w % wrzw fafaes 7 7@
¥ i =7 ATI TET FEAT —

(79) (vagi #)
AT 939 138
GTATH 141
e 299
AT 523
zfrgmom . 504
T 7 FIOHIT 341
I . 393
;LT AT 173
qATTE 526
ﬁ‘_{" 420
AT —
TEHET .. 347
TATE 575
THATH 356
afwm arg 134
ER R | 371
¥z AN

4498

Hindi I'ranslavon.

1

»



Bill, 1969 1280

1279 The Appropriation (No. 3) [6 MAY 1969 ]

g7 @t 7 W e EW feemn
ART F1 T A 97 FATRT AR

= wfgv & 7 ozwiT e oA
AATT w7 FfrEr SEWodAT #

¥ a3t mF AT FIT FIAT E— 2 TAEAT 9T T & A AN
WA w1 FH B FEA-I-IEE atfzr g & W= gWer gar @
T 2, Tl AWM 9w ATEA- a9 E1 qZ FHAT A F9 A7 qrfree
T & W7 | | F

E ; q-m. FTd
I will explain to you. What is the Rl "‘I:'NT 2 S g‘
destiny of o Nation, is.  First thev | wifqgr gare s aifear & &)
Libour and struggle then they enjoy argfraT ov 7t % @t w1 g
themselves that is the end of the ;
Nation. g AT az A o FEAEr R
ife7 FAET AT F T AEwi F

az #agdt JE ¢ fr owd 3w
fegema @ 2 & wwmenr F oAz
FTIU A OTHOE FE A ¥ 4r

et A F 3T wmwl FT AR HT
™ oA 9 ¥ g g & oam
WEfrE T UTH ATTE AT FT qH
71 fom & ames gave gt | fo
s 2 WS gATE ATE U AT
F a1 f& g7 21 A §F WA Tl
" A% & F TW A T OAME
F74 2 f& zw wwarg gw E
TEA AR FAAT i
AFATIIN FUH TR A FW FMW-
g gm & 7z 3w ? fF ow afme
7 oz o"E ogu 1 W IR
T OEN ¥ 0§, T g o<

-

AR HREt &1 wmEr AfE =

YA FE AN BT WA P S
ﬂmgﬁﬂé‘fﬂﬂ?" . :-{Iwgr'fwmarrq gH FEe
AOF WL AeZT—53 FIT T F7 :

AT O # g A I afew i ur fimm @msm & g
e AT, g W W AT | oy 5 g e ¥ f P A
T ot R ST W g g o g feoseie w0 ag
mg?#ﬂmafum%,ﬂ'qr‘gﬂ a4 g § wEN g R s
gt g% 1@ owm gv A w oA T AT gen 2

w9 ¥ oAmm aa W 5 oz

O F9AT A g HIT TFATET Much ]‘m\' heen spent on Ka_shmir,
B A E 8w oamoem | et in Kashani
amt 1 @fEw A owiE g F949

@) 4 § gz s s T gz 99 7@ 2 & od 7=
f& andy St § 51 AT B g, q oumry Wi fR 2 FArE & g



1281 The Appropriation {No. 3) [RAJYA SABHA] Bill, 1969 1282
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SHRI G. A. APPAN: Mr. Vice-Chairman,
Sir, at the outset, I am not very happy at the
Government's attempt to come here with a
large number of items asking for the
ratification or the permission of this august
House to sanction the amounts provided there
in this Appropriation Bill. I can say with all
the modesty at my command that all the
policies and programmes of the Government
of India could be run with half the amount that
is being now spent every year. The amounts
that are provided for under these heads are
extraordinarily unwarranted, unrealistic and
irrational in approach, for most of the money
that is being asked for is being spent on big
officers and on prestige policies and
programmes rather than on Plan priorities of
an indispensable nature. Any good economist,
any good administrator, could run the Govern-
ment; any good Finance Minister could budget
them all with only half the amount that is
being now asked for from Parliament for the
continuance of all the activities now adum-
brated. The Government of India's Budget is
rather too large and too uncompromising for
such a poor country as ours. The division of
India into linguistic States is a great burden on
the poor resources of the country. Adult
suffrage is given indiscriminately. Though
most people might judge that it is good, I do
not agree here, for with this extent of illiteracy
in this country, where is the need for this
costly adornment and gamble of adult
suffrage? 1 know for certain—I have my
electoral experiences—that people are selling
their votes even for one puliodarai potlam or
for four annas etc. People come outside the
booths with their votes and sell them. For
people who can sell costly votes, valuable
votes, even for one puliodarai potlam or for
four annas, etc. where is the need for adult
suffrage? This is unwarranted unless all the
people are educated sufficiently about the
value of adult suffrage, that even a
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single vote can topple a whole Government.
There is no need for this adult suffrage.
Before adult suffrage is publicly and properly
utilised, the Government should come out and
make it their first and foremost policy to
educate the electorate on the value of this
suffrage. Furthermore, where is the need for
this adult suffrage in a country of illiteracy?
First of all, the Constitution provides that
within ten years from the commencement of
the Constitution education up to 14 years
should be made compulsory and free for all.
What is the percentage of literacy now? Is it
more than 25 or 30 per cent? When you could
not maintain what you promised or at least
what you proposed to do, there is no need for
such a tall talk and false day-dreams to do
propaganda about what you cannot achieve or
accomplish.

The industrial policy of the Government is
another grave mistake that they have
themselves committed to. Rather than
developing the small scale industries, the
agro-industries, the cottage industries and
things like that, we have now adumbrated or
we have greater reliance on or scope for,
building up costly industries and nationalised
industries. Where is the need for the
nationalisation of industries when you cannot
aim at or bring about profitability? Is it in-
dustry? Why should you run such costly
games? After all, they cannot be based on
prestige policies. And when there are
entrepreneurs who can run these industries,
the Government need not put spokes in the
running wheel of Indian economy.

The Educational Budget that is coming up
is another great blunder. Of course, education
has to be given freely and compulsorily up to
a certain stage, and not up to all standards, up
to post-graduate and doctorate standards. To
whom does it go? It goes to the vested
interests and the wealthy people. And research
also is not being done on scientific lines. As
long as we can utilise the benefits of other
countries or follow people who have great
experience in
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research, why should we waste our money
and time in these prestige policies for
namesake?

There are three things which are very
important—food, shelter and clothing.
Regarding food, we have a vast area, a vast
expanse of land lying idle. Should not the
Government try to take canals to all the waste
and arable lands and put them into cultivation,
under tractor or mechanised cultivation, rather
than taxing the poor people, the commercial
people, the business people, the industrialists,
up to the throat? And ihev have to pay through
their nose. This is being done. The canons of
taxalion are that the people should not feel that
they are paying; they should not hesitate to
pay if it is a normal, bearable level of taxation.
When the taxation is heavy they try to evade.
When you are not collecting the full revenue
of tax what is the use of your taxation at all?
This morning, the Finance Minister said that
there are thousands of people who evade taxes
to a limit of one lakh and ten lakhs. What are
your officers doing? What is the use of your
taxation? If an officer is not able to do his
duty satisfactorily.

SHRI P. C. SETHI: May I correct him?
They were figures of arrears, not of evasion.

SHRI G. A. APPAN: Anyhow, coming to
the point of agriculture, Government will have
to spend at least a large portion of their
money, their surplus reserve, on the develop-
ment of agriculture, on the welfare of these
farmers and agriculturists. On account of the
fragmentation of holdings into small
holdings—we do not have larger holding—the
economv of agricultural labour is very very
deplorable. The agriculturists of India are born
in debt, they live in debt and they die in debt.
What do the Government do to relieve them of
iheir pitiable plight? They will have to be
given all financial assistance, long-term loans,
medium-term loans and short-term loans at a
reasonable rate of interest, not at an interest
of 12 or 13 per cent.
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As a farmer I know that in the villages the
farmers get loans at the usurious interest of
even a hundred per cent. Should not the
Government come forward to relieve this very
painful anguish of borrowing at usurious rates
of interest rather than spending all our money
on these drought schemes, flood prevention si
hemes etc. Why not have a big canal from the
Ganges to connect the Southern parts of
India? If the big rivers of the North are
connected with the smaller rivers of the South
there will be perennial flow of water; there
will be no scarcity of water. The water that is
now going into the sea as a waste could be
tapped, canalised and usefully utilised rather
than allowing it to flow away into the sea.

Apart from that, all the waste lands that are
lying fallow should be given free to
everybody in the country who have no land
and not for people who will simply keep it in
their name; it should be given to the actual
tillers of the soil. How many people are
starving without any land, without any land to
live on. I would rather appeal to the
Government to take a correct statistics of the
arable waste land, hill tracts and river beds
etc. and to distribute them to the landless
labourers within two or three years from now.

Coming to the point of education, I have
once again to say that education, though a
State subject, the Government of India have
got their own responsibility. Higher education
can be given free to everybody as part-time
education. In this connection may I draw the
attention of this august House to the
representation which I sent to the Government
of India in 1946 and to the various State
Governments that education can be provided
free as part-time education to outside
candidates for the various University
examinations, graduation, post-graduation and
doctorate standards?

Regarding the development of cottage
industries, the use of techno- rafts lias to be
made fully rather than
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[Shri G. A. Appan.]

putting in ordinary people, ordinary
graduates, vested interests as in-charge. lake,
for instance, the Khadi and the Village
Industries  Department and the activities of
the Khadi and Village Industries Commission.
May I submit to this august House that
immediately a Commission will have to be
appointed with at least five people as its
members, people connected with the khadi
and village industries work, to go into
the working, efficiency and economy and the
profitability of every sector there. Many of
the people in the Khadi and the Village
Industries Department are prestige people
who have come there by favouritism and
things like that. Take, for instance,
the Department of Khadi and Village
Industries in my State. An ordinary man is
getting Rs. 1,200 p.m. because he belongs to
the ruling party at  the Centre. Another
failed intermediate has been getting more
than a thousand rupees. An ordinary B. Sc, a
great enemy of the Scheduled Castes, Mr. S.
Padmanabhan, is the Secretary of the
Khadi and Village Industries ~Commission.
He  was appointed there to implement
the prestige policy of the Congress people
then. He has terrorised the whole staff of the
Khadi and Village Industries Department.
He should be immediately suspended.
Similarly, a number of senior  officers
appointed by the previous Congress
Ministry  under favouritism, who have
been misfit-, should be immediately
suspended and a Commission should be
appointed to look into the economy of
the Department, and  the question  of
appointment of Scheduled Castes. Not a
single Scheduled Castes man is there in the
whole of the Khadi and Village Industries
Department. We should also
immediately appoint a committee to look
into the question of the administration of the
khadi and village industries. We should try
to improve the scope of the kisan
charkha and its products rather than spending
a lot of money over this ambar charkha.
programme and the uneconomic policies
of the Depart ment that are being pursued
for the

[RAJYASABHA]

Bill, J 969 1290

sake of prestige. [Time Bell rings) Two

more minutes.

Regarding the question of printing and
stationery. Mr. Vice-Chairman, it is a pity that
the finance Department and the Secretariat
here do not have any sense of proportion in
spending money over stationery. Mr. Vice-
Chairman, I am getting, side by side with the
English version, the Hindi version of the
Budget papers. I do not know anything about
Hindi. I do not know win they force down my
throat the Hindi version along with the
English version. Is it the intention of some of
these wonderful Ministers to penalise me b\
this burden of rotten siuli of this Hindi mate-
rial? Should they not care to save money over
printing and the paper which is a scarce
commodity in India and divert it to the
people who have better use of i(? Whv should
thev waste money ....

SHRIMATII LALITHA  (RAIA-
GOPALAN): You can ask them not to waste
money. But do not call it "rotten". How do
you say it is rotten?

THE  VICE-CHAIRMAN  (SHRI-D.
THENGARI): Mr. Appan, that is not the
subject-matter of discussion here.

SHRI G.A. APPAN: Anyway, the money
that is now being spent over the printing and
paper of the Budget will have to be reduced
by half.

1 hen. lake the simultaneous translation
that is being done here. What a waste? Is it
not a penalty for people like us? It is an
august House. These people want a salary of
Rs. 1,000 or Rs. 1,200 per month. Could our
Members not understand one language? When
vou can be satisfied with one commodity whv
do you want to waste your money over three
or four commodities? When you have
delicious Laddoo to take, why do you want
peas and murukku.

THE VICE-CHAIRMAN (SHRI D.
THENGARI): You may kindh desist from
discussing this problem of simultaneous
translation because it is introduced by the
Chairman.



1291  The Appropriation {No. 3)

SHRI A. APPAN: Anyhow, we will have
to appoint a small Committee to look into
this whose question of expenditure.

SHRI AKBAR ALI KHAN
Would it not mean expenditure?

.SHRI G. A. APPAN: Mr. Ruthna-swamy
put. a verv, very wise question when he asked
how far are we able to economise on our
administration. We should have smaller
committees, not with 30 or 40 members; let us
have one member from each region knowing
accountancy, audit, costing, management,
import, export, production, managerial
efficiency, administrative efficiency, political
administration and all other things to look into
all these things. Therefore, T do not know
what our committees do, and even when these
committees submif their reports I do not know
why those reports are not implemented at all. I
would rather say that smaller committees
should be appointed rather than big ones.

THE VICE-CHAIRMAN (SHRI D.
THENGARI): Please wind up.

SHRI G. A. APPAN: I leave it to ih,
Government, the hon'ble Minister here to
please reply every point that I have raised
whether it is rational or irrational and how far
it is going to he implemented from now itself
rather than later.

SHRI SANDA NARAYANAPPA (Andhra
Pradesh): Mr. Vice-Chairman. Sir, the
Appropriation (No. .") Bill is under discussion
in our House now and I am supporting the
Bill. We have passed such Appropriation
Bills evety vear since we attained
independence. Bui whal is the result of
passing these Appropriation Bills? This needs
to be carefully considered. Under each
Ministry huge amounts have been allocated in
the Appropri a don Bill. The question now to
be considered is whether the national income
has increased or the per capita income of an
individual has increased. If these two
questions are put. [ think the answer will be
in the negative. In this connection, the
Prime Mini-
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ster of India has recently said that for SO per
cent of the population in the country, the level
of income and standard of living is below
average, and that necessary attention should
be bestowed for their development and for the
improvement of the condition of the common
man. But, considering the present position of
the economy of our country, are our
Appropriation Bills going in the right
direction in order to improve the condition of
the common man in the country?

Now, Sir, I come to the handloom sector
which is an important sector in the country.
Millions of people are depending upon this
handloom industry. Woollen handloom
industry is there: silk handloom industry is
there; and cotton handloom industry is there.
These people are not well educated. Neither
are they able to agitate nor are they able to
start strikes to draw the attention of the
Government. They are very meek and
disciplined and they stick to their looms. Bui
they arc not able to earn sufficient income
from this industry. Manx concessions have
recently been given to the cotton textile mill
industry. There are nearly 300 to 400 mills in
the country and they are economically sound.
And the people who have invested capital in
this mill industry are capable of starting
agitations and bringing pressure on the
Government to draw attention to the
difficulties they arc confronted with in their
industry. And the Government gives some
concessions to the textile mill industry as well
as to the powerloom industry. Recently, Sir,
when this Bill was under consideration before
the Lok Sabha. some concessions were given
for the products of the power-loom and the
mill industries, whereas the handloom industry
has been completely neglected and their
representa-tions have not been considered.
Only up to 40 count of varn is exempted from
excise duty. That is the only concession that
thev have given. They have set up an All India
Handloom Board and through that Board they
are giving certain facilities. Hitherto they
were giving a rebate on the sale
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|[Shri Sanda Narayanappa,] of handloom
cloth. Now that has been dispensed with. And
the facilities that were created through cess
fund for the development of this handloom
industry and for the promo-lion of export of
handloom cloth to other countries have also
been neglected. Only they are celebrating
ever) year Handloom Weeks and other things.
But that docs not give much benefit to the
handloom industry. Some propaganda will he
carried out. some pamphlets will be distri-
buted, some meetings will be organised and
some money will be spent on this propaganda
and other schemes. But do these help the
handloom industry really? Take, for example,
the composite mills. They are getting yarn
at a cheaper rate. Soon after cotton is
converted into yarn, it straightaway goes to
the mill section where cloth is produced. But
when that yarn comes to the handloom
weaver, it has to undergo so many processes
and he has to bear so many charges. Bundling,
haling, transport and other charges and excise
duties will be added, and this is a very great
burden to the handloom weaver in competing
with the textile mills. That is the position that
the handloom industry is facing now. In order
to give relief to the handloom weavers, the
yarn rate should be brought down and it
should be supplied to the handloom weavers
at the rate at which the composite mills are
getting. If this kind of concession is given, the
handloom industry will be able to stand in
the market.

Then. Sir, in the handloom industry they
are using some chemicals, dyes and other
tilings. But some excise and other duties
have been imposed on these. Take, for
example, soda, soda ash and other things.
Millions of people are depending upon this
handloom industry and they have to use dyes
and chemicals, for continuing their
handloom industry. Unless these duties are
removed they cannot stand in the market.
They are not able to compete with these
powerlooms and the textile mill industry. I,
therefore.
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request the Finance Minister to consider the
representations that have been sent to him.
The Finance Ministry has to examine all these
things—to give relief and remove the excise
and other duties levied on dyes and che-
micals which are used by the hand-loom
industry. Also, I request the Government of
India to consider their policy on textile
industries again and make a definite
reservation for the- handloom industry: that is,
bordered saris and dhoties should be ex-
clusively reserved for the handloom industry.
Then only this industry will stand and lind its
proper place in India, and millions of people
will make a living from this industry. Unless
these facilities are given, the handloom
industry will face a very critical situation
and the people who are dependent on this
industry will have to suffer.

Regarding export of handloom pro-ducts,
recently we heard that the handloom products
used to go to Nigeria, South African countries
and some of the European countries. But these
markets had not been properly utilised and
they have stopped importing our handloom
goods. On ac-i mm of this, there is a very big
setback in the handloom industry and we are
not able to export our goods to other
countries. I, therefore, request the Finance
Minister to take such steps as would promote
the export of our handloom goods to other
countries, and see that our foreign embassies
are properly ins true ted so that markets for
our hand loom products are properly explored
and wc have a good sale in foreign markets,
and our handloom weavers gel a fair wage and
a fair living. In this connection, I would also
congratulate the Finance Ministry on one step
taken In them. They removed the duty on
power driven motors In order to give relief to
the agricultural community. It is a good thing
and [ appreciate it. Many Members have
expressed that the Government has not taken
proper steps in order in improve food
production in the country. In the agricultural
sector the steps taken by the Government
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are to be appreciated. Research stations
attached to the agricultural industry must be
strengthened. More hybrid varieties in cotton
and commercial crops like groundnut, sugar-
cane and other things have also to be
introduced so that our national income goes
up, so that the standard of living of the
common man can be increased.

Then, regarding the famine-affected areas, no
permanent measures for relief have been
suggested nor have necessary funds been
allocated for such areas. In Andhra Pradesh
there is an area called the Rayalaseema where
once in every two years we suffer from
famine. Lakhs of rupees are spent there for
giving temporary relief, but no permanent
eradication has been effected. 1 request the
Government of India to take note of these
famine and drought-affected areas and I
suggest that underground water should be
tapped in those areas which is the only
solution through which we can improve the
condition of the rural areas and the people
who are dependent on land in the villages. I
would request the Finance Minister to bestow
his attention on this problem and allocate
large sums of money for eradicating the
famine conditions permanently from the Ra-
yalaseema area. I would suggest that for
tapping ground-level water a commission may
be constituted, a statutory body may be
appointed in order to suggest ways and means
to improve the condition of the famine-
affected areas in the Rayalaseema area. So
many measures have been taken by the
Government of India till now, but these
measures have been taken only on a
temporary basis. Whenever there is famine
they send some grants and loans to the State
Government and the State Government is in
turn passing on these sums to those areas
which they are spending there. But that is not
adequate. I, therefore, request that a
permanent solution be suggested in order to
bring those backward famine-stricken areas
on a par with other areas. The people of those
backward areas are all dependent on
agriculture. 20-6 RSS/ND/69
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Andhra Pradesh, as you know, is a granary
of foodgrains. It is supplying foodgrains to the
country. Big projects have been taken up
there. The Nagarjunasagar project is under
completion. Due to lack of funds its work has
been slowed down. There is the Pochampadu
project on the Godavari river. It is in the
Telan-gana area. It is to cover nearly four or
five districts. Lakhs of acres will come under
cultivation there. I, therefore, request that the
Pochampadu project may be given top prio-
rity. As you know, in Telangana we are seeing
how the Telangana people are agitating that
their area has been neglected and that their
development programmes have not been
properly tackled. In view of all these things
the Government of India should allot more
funds for the completion of the Pochampadu
project immediately so that those backward
areas may be developed.

Then, we have the Srisailam power project.
This is a power project on the river Krishna.
In reply to one of the questions asked during
the last session I heard that this project would
be completed in the year 1974-75. We are
now in the year 1969 and it will take five or
six years to complete the project. This is a big
power project started some ten years back and
Panditji laid the foundation for this project.
The Andhra Pradesh Government thought that
after the completion of the Srisailam project
the power rate per kilowatt would go down
and that the area could be industrialised as
also the agricultural sector strengthened. I
request the Government of India to take into
consideration all these things and allot more
funds for completing the same soon.

There is another thing I would like to bring
to your notice. An All-India Handloom
Fabrics Cooperative Society has been
organised with headquarters at Bombay. The
Society has applied for a loan of Rs. 25 lakhs
for exporting handloom cloth from our
country. But the Government has given only
Rs. 10 lakhs. With
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I Shri Sanaa Narayanappa] faqg 7 = &7 za-rfga- qr 34T

this meagre amount how can they produce all :{@ feam mar e T W

the varieties that are required in other forr % fawa & gwq Sar 2 AT
countries? 1 request that the All-India '
d 77 F7 F7 @A faar ¢ fw

Handloom Fabrics Cooperative Society may
be given at least Rs. 25 lakhs as loan in order
to boost up their export scheme, in order to
give a good standard of living to the people
who are working in the Fabrics Cooperative
Society. In all these matters I request the
Government to give top priority to the
development of handloom industry and the
backward areas in the country.

Finally there is one more thing, Sir, that is
regarding the salaries and allowances of the
Members of Parliament. The report of the
Joint Committee of the two Houses is ready
and I would request the Government to take
immediate steps in order to finalise .
.{Interruptions)

SHRI AKBAR ALI KHAN: Let
the Opposition take the lead, not the
Congress.

SHRI SHERKHAN (Mysore): Let him say
that. He is free and he can express his views.

SHRI SANDA NARAYANAPPA: I am
mentioning it because the Bill relates to
finances. 1 suggest that the salaries and
allowances of the Members may be discussed
soon and I hope the Bill will be passed by
both the Houses.

With these words I thank you, Sir.

st amfeg awi (s77 93w) ¢
maumfys wEgEm, @ fagas F
¥q= OF A7 a1 wE1 0T E1 7 T oW
21 Fga awm faaw & oA
agA T gAafw 7 e @A #

A, w9 73 7 aga fmar
F fawg 9T @ gFW AT B

@gaar & arz faaer = =w
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“Are you married:”. ‘No Sir",
“Go back to your country, get
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SHRI AKBAR ALI KHAN: It is
G nvestment.,

Wt wrieg i

Tz
9 2! Fd @1 7 dr 7y 4
fF @ #1 wa=AE ¥ & a3

oF |



e 97
gife &7 A% g7 gmr =ifEd
i B A% & # Fmer
g f& wwe aadre ®oashw fiR
WA T O9ETT {OE9AT q4iE
fear ST 20 835 wwT 57
2w o\ oA 7 afe I oA W
A9 AR E 1 WY UES AET, 999
M| & A ATH RMAT AT I
F1 AFMAA FeZ & ZATA AT AT
o FH & 14 @1 A« FEl 97,

g oa fagzs sem %
gumrEl &1 Efam & faw  fawo
gae AT WfEd | wenEt &
faeger fagm  #7 a1 =nfgg arfs
3 & far @\ 9T &1 awend
A ® AT F fay aa1d o

Bill, 1969 1306

2 & dfar ama 7 @ w2 fa -
FAT FIA 2 4 9% a@m A9 2
U W9 9% F9E g # 7 dfe
s ¥ e Faw owfaa g|
F0mEA AT UE AYET EHET £
7T UF HrEEl ARA AATIH ALl AT
aEAT ) W13 gwre a4 fwar @
FIH &A1 AE9 7 39 & #ZT |
7z A qarEr # v ozw foaw
Fqr ) AT =z fmE w9 FEE
FET wfgy W 3q FT FEET 0T
FH9 & A%, W@ @7 T TH &
g 3 &1 forerr fawmr o & wfga,
4 = ar faafe @ sfeg o
e w1 &1 v @wt dar e
arfer fi fasr @ 99 #1 faelt gF1c
T FAT FT owANT T AT

TF WE AT A a|m & OHgm
AT HEATM AT AUTH  Hedror

M AT AT & WY & &7 A%
gz & fAar zgEe fe=dr g,
HEHEAT A1 AT B AnE FAad
2, AT aWdr 2

far e swar faar oW ow@mr @0
fF 35 &1 afvowr w7 fawe @
27 fEAeT AWTT Feq WIS AF
g9 F o W o AT gW AEd
g oar zw &1 faoem & e 2
H AT FW FAW WA AT



1307 The Appropriation {No. 3)

q qg AEmar Wy dft 397 IV
qHA AT T O AW T OF
fF 7 woe g ag 3w &v
aeE AT g # qwer aEar g
f& wrdrganr #1 v & F A7
T F7W IHA oax F1 O# qwAr
aar 2 fF mg W f& Az
wRT g, 9 AL F, AT I E, W
A1 2, @ W@ B, @@ w9
o™ o#r amm A F Ay owmr
g9 A5 fFar )

feasomr g & fodwer a8
a1 & ot fewddaz far ad 2
ware & & s o foEma o
gl #F & oW W AT F
1w wmE o Afan 9w
aT FH A RO A OE, QI &
at 7@ foen, afew @y favomsas
A G e B T B B 1
faeedt 21 39 & g ww S
fe w9 a% www w=r & fAw
@1 OgHT B Ag g =g o4r|
gh, ¥8 w@ om wwar # faowmw

[6 MAY 1969]

Bill, 1969 1308

i ar oaga diew afew & §
TET FT 1 FAW Ag  Ae-dfan
feagm 81 m® ara & f& @wW
FATY FT T F aniE AW ANH
fF =@ & #=Er F @A gWd

Afwr ar wE A wx % AR
affgw o9 9w www ¥ 3w w1

e
33
3
A
13

-
E
3

an F W E |



1309 The Appropriation {Mo.3) [RAJYASABHA] BUI, 1969 1310

[ =t wrafeg awi |

T F% v farr v & o Y
™ OF IWA AT WEAVEEAT 2|
T WHT AWTA BT OWAT 20 FEAT
7T 3w WA a1 F fEv wed
ERT & AT WIHfAT FIAT ATEAT
g & az foar &7 ow ww aAme
T FY e fow e AW A
FU OFY | ORHATE |

M -iIPCBE—S2—6 RSS/ND/69—19-12-69—570

THE VICE CHAIRMAN (SHRI D.
THENGARI): The House stands adjourned
till 11 A.M. tomorrow.

The House then adjourned at
twenty minutes past five of the
clock till eleven of the clock on
Wednesday, the 7th May, 19609.



